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have spoken. But, Sir, he may have
been the solitary speaker but I must
say in all fairness that he hag very
eloquently and very strongly put for-
‘ward almost all the points relating to
that State, I do remember last time
also he referred to the question of
setting up of consultative committee.
It is a matter which i; taken up with
Home Ministry. Again it will be
taken up. As far as I know probab-
ly there is no provision for Union

erritory for having such consulta-
tive committee. But I am sure they
will look into the suggestion made,
So far as the other points are con-
cerned, I am told, none of the work
is suffering. Regarding teachers sa-
laries and such matters if there is any
specific complaint it can be looked
into,

MR. SPEAKER. About the other
points you can send them to proper
quarterg for consideration.

SHRIMATI SUSHILA ROHATGI:
I will forward all the points raised
by the hon. Member to the Mipistries
concerned, and I am sure they will be
considered,

IM‘R, SPEAKER: The question is:

“That the Bill to authorise pay-
ment and appropriation for certain
further sums from and out of the
Consolidated Fung of the Union
Territory of PBondicherry for the
services of the financial year 1976-
7%, be taken into consideration.”

The motion was adopted,

MR. SPEAKER: We take up clause-
sy-¢lause consideration. There are
10 amendments.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
ﬁl!ll' and the title stand part of the

The motion wag ademted.

Clauses 2 and 3, the Schedule, Clayse
1, the Enacting Formula and the Title
were added to the Bill

SHRIMATI SUSHILA ROHATGI:
Sir, 1 beg to move.

“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion 1as adopted.

12.28 huy,

ELECTRICITY (SUPPLY)

THE MINISTER OF ENERGY
(SHRI K. C. PANT): Sir, T beg to

move*:

‘That the Bill further to ameng
the Electricity (Supply) Act, 1048,
be taken into consideration’. '

The hon. Members are aware that
the Electricity (Supply) Act, 1948, was
originally frameq in 1848 when we
were just starting the planned develap-
ment of the power sector. This Act
provided the framework for the
growth of the industry. During the
last nearly 30 years there has been po
major change in the structure of the
organisation for the power industry
in the country. The power sector has,
meanwhile, recorded phenomenal
growth, with the instglled capacity
increasing ten-fold in the period 1930-
1975. s

Fast growing organisations regquire
periodic reviews of thejr structure, go
25 tp pdjugt to the changlng demands

*Moved with the recommendation of the Pregident.
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being placed upon them due to
growth., In the power sector restruc-
turing was also necessitated by other
factors. In recent years it has be-
come necessary to introduce greater
sophistication in the planning and
execution of power projects. The
easier hydro electric projects have al-
ready been constructed and the con-
structien of the power houses near
load centres is mot necessarily the
best way of meeting the power de-
mand. The introduction of extra high
voltage transmission, as well g3 the
increase in the size of the power ge-
nerating wunits have enlarged our
policy alternatives. The power sec-
tor has also become highly capital in-
tensive and in our country where ca-
pital is g scarce resource, we have to
optimise its use. A national policy
which would optimise the use of all
resources and thus minimise cost is
clearly essential. The existing Act
framed so many years ago is inade-
quate for achieving this purpose,

The development of technology in
the power sector has made it peces-
sary that those employed in it should
attain higher levels of specialisation.
At the same time the very size of the
power industry, the capita] employ-
ed; the annual turnover etc. have in-
creased so much that many of the
Electricity Boards today are amongst
the largest public sector undertakings
in the country.

Much attention has been devoted in
past years to the introduction of mod-
ern management techniques in indus-
tries having much smaller turnover
and which are also not of the same
importance to the health of the natio-
nal economy. Clearly, the power sec-
tor also needs the benefits of modern
management.

An important change which has oc-
curreq over the last 28 years has been
the virtual elimination of the private
sector fram the power industry. This
has been in pursuance of Govern-
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ment’s policy as laid down in the In-
dustrial Policy Resolution of 1956, At
the time when the Act was framed,
there were a number of licensees., In
the changed context, the role in Jli-
censees iz now marginal.

Keeping all these factors in view,
the Governmenf had, in 1974, consi-
dered the restructuring and reorgani-
sation of the electricity industry, We
had fully consulted the State Govern=-
ments and the amendments to the Act
were drafted taking their views fnto
account. Under the act the States
are largely responsible for the gene-
ration and distribution of electricity
and thig basic fact is not being chang-
ed. However, the Centre would now
have a much larger role to play in
the planning of th& power sector and
would also be able to supplement the
efforts of the States to generate more
power and to deploy it in a more ra-
tionale and equitable manner.

Ome of the most important changes
being made relates to the structure
and functions of the Centra] Electri-
city Authority. Section 3 of the 1948
Act provided for thé creation of the
Central Electricity Authority having
not more than six Members, and with
four functions listed in Sec, 3 (1).
During al] these years the Central
Electricity Authority wag not created
as a fulltime body. The members of
the power wing of the Lentral Water
and Power Commission were in that
capacity also the members of the
Central Electricity Authority. It was
felt that to achieve the objectives and
also for the future growth of the
power industry, the Centra] Electri-
city Authority must be strengthened
and made into a fulltime body orga-
nised to fulfil its new role.

Hon. Members would observe that
the functions of the Central Electri-
city Authority are now being consi-
derably increased. In addition to the
Central Electricity Authority being
asked to develop a sound, adequate
and uniform national power policy,
the Central Electricity Authority
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would also be required to formulate
shortterm and perspective plans for
power development and to coordinate
the activities of the planning agencies.
The Central Electricity Authority
would now need to carry out studies
relating to cost efficiency, losses, be-
nefits and such like matters in addi-
tion to collecting data on generation,
distribution and utilisation of power.
This provision is being made particu-
larly to enable the Central Electricity
Authority to eptimise the use of re-
source and devise a power plan which
would fulfil the objectives of optimis-
ing the resource utilisation,

The Central Electricity Authority
is being given additional functions
which include advising State Govern-
ments Electricity Boards and generat-
ing companies on matters which would
enable them to improve the perform-
ance of the power system, assisting
these institutions in ensuring timely
completion of sanctioned schemes, or-
ganising the training of personnel
employed in the power sector and
promoting research in matters affect-

' ing generation, transmission and sup-
ply of electricity. In addition, the
Central Electricity Authority would
have the power of taking yp any in-
vestigations for the purpose of gene-
rating and transmitting power and
would advise the Central Government
on any matter which is likely to help
in improving the power industry in
the country.

| The hon. Members would note that
compared to the earlier Act, the Cen-
tral Electricity Authority has been
given much wider, specific and rele-
vant functions to discharge in res-
pect of the power industry in the
country. Its responsibilities and du-
ties are now much broader than in
the past and would call for’a multi-
disciplinary approach and the appli-
cation of expertise of the highest
order in geveral fields. In order to
facilitate this, the Act is providing
that the Central Electricity Authority
shall, in future, be able to have up to
'8 fulltime members instead of #ix as
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in the past. In addition, the Central
Electricity Authority would also have
up to six part-time members. This
would enable the association of bodies
like the Planning Commission, Min-
istry of Finance and other experts
and interested ministries. Qualifica-
tions have been prescribed for the
fulltime members of the Central
Electricity Authority to inculcate pro-
fessionalism in this body. We are
confident that these changes would
succeed in providing the right direc-
tion and momentum to the planning,
construclion and operation of the
schemes and projects taken up in the
power sector.

I have earlier mentioned the need
for introducing higher degrees of
specialisation. While there is no
denying the neeq for giving wide
soactrum of experience to those
engineers who move into the higher
echelons of management, it is equally
necessary that in all the branches of
power engineering, the expertise and
specialisation are of the highest order.
This is intendeq to be achieved partly
through better training facilities,
partly through  appropriate cadre
management  practices and partly
through organisational changes,

One of the changes which we con-
sider important i the separation of
the generation of power from itg dis-
tribution. The Act accordingly pro-
vides for the formation of companies
which would be responsible for gene-
rating power and selling it in bulk to
the State  Electricity Boards who
would be the distributing agency.
However, the hon. Members would
note'  that the formation of such
generating companies is not being
made ‘compulsory, but the option is
being left to the concerned State
Governments, This is  because the
circumstances in all the States are
not the same. At the present stage of
our development, there would be
some States where separation of
generatibn would not be necessary.
In addition, there are - certain States -
which do not at present think that
they would derive commensurate
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benefits from introducing such sepa-
ration.

Accordingly, the Bill is only includ-
ing an enabling provision for the
establishment of such generating com-
panies in case the State Governments
so de:ire,

At the Centre we have already, as
hon, Members are no doubt aware, in
fact, two companies—one for con-
structing and operating central ther-
mal stations and the other for central
hydrostations. The National Ther-
mal Power Corporation would, for
example, be responsible for three ex-
ecution of the super-thermal projects
which would meet regional power
needs. The National Hydro Power
Corporation would for the present,
take up the central hydro projects
already under execution in the remote
parts of our country. As these com-
panies develop, they would provide
the tasig for the centre to play an
impcrtant, though supplemental, part

in meeting the power needs of the
country,
1 am sure many of the hon. Mem-

bers would have observed, that the
amendments placed before them do
not deal with the financial provision
contzined in the  Electricity Supply
Act, 1948. This is not because we
consider the financial provisions in the
Act adequate or do not cive impor-
tance to a satisfactory financial strue-
ture for the working of the State
Flectricity Boards and the power in-
dustry. In fact, there is no doubt
that the financial health of the power
industry is essential for its sustained
growth, We have been considering
changes in the financial provisions of
the Act. The process of consultation
with the States has been completed.

Considerable progress has heen
made in finalising the amendments
and 1 hope that, in the near future, I
would possibly bring a Bill which
would mainly deal with the financial
provisions of the Act. The enactment
of the present Bill and the BiJl which
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I hope to bring in later would, I
lay the basis for the healthy m;;"&

of the power sector in the years to
come,

I now commend this Bi} for the
consideration of the House.

MR. SPEAKER: Motion moved:

“That the Bill further to amend

the Electricity (Supply) Act, 1948,
be taken into consideration.” '

DR. SARADISH ROY (Bolpur): Mr.
Speaker, Sir, I have attentively listen-
ed to the speech of the Minister but
I find that he has nowhere mention-
ed the reasons for the need of pro-
mulgating the Ordinance by the Cen.
tre,

Sir, at the outset I must record my
strong feelings against this improprie-
ty of the Government in gealing with
this Bill. An identical Bill—Central
Electricity Amendment Bill—was in-
troduced in the Rajya Sabha in the
last Session and that Bill had been
withdrawn only yesterday. The Minis-
ter did not explain as to why that Bill
was introduced and later withdrawn
also. The Minister has also not ex-
plained the need for promulgating an
Ordinance just a fortnight before the
Parliament was going to meet, that is,
on 8th October, 1976.

Mr. Speaker, Sir, this Government
has developed a habit of promulgating
an Ordinance and then coming to
the House for the approval of the
same. In the present case a new and
a bad procedent has been establish-
ed. When the Bill was before the
other House and property of that
House, the Government promulgated
an Ordinance and withdrew that Bill
only yesterday. I take objection to
this, Gowvernment should come for-
ward and explain the necessity of
promulgating an Ordinance. Why the
issuing of the Ordinance become so
much absolutely necessary? I would
like to know, has the power position
improved during the last fortnight?
The issuing of the Drdinance is enly

‘to hoodwink the pepple. In the name
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of tackling power crisis the Govern-
ment wants to increase bureaucratisa-
tion of the power industry. Sir, here
I would like to quote from the state-
ment of objects and reasons the main
objective for which the Bill was intro-
duced in the Rajva Sabha:

“It was proposed to enlarge the
scope and functions of the Central
Electricity Authority in the interest
¢f overall power development and
1o strengthen the Central Electricity
Authority to undertake much larger
responsibilities in  evolving a na-
tipnal power policy, preparation of
prespective and rolling plans, assist-
ing in (he timely completion of the
power projects, maximising output
from the existing power plants, de-
velcping a national gride and jnitiat.
ing programmes for research, de-
velopment and training of person-
nel, etc...” :

Sir, I woulq also like to know as to
which are the State Governments who
have objected to the introduction of
this Bill. ] would like to point out
that Government in this Bill wants us
to forget about the federal set-up of
our country. Centre is taking much
more vower, I am sure, several State
Governments would have objected to
the framework of thig Bill,

Mr. Speaker, Sir, we are seriously
concerned about the failure in the
pawer supply and the difficulties being
{aped by the industry on this account.
There are repeated lay-offs in the in-
dustry due to power crisis. Erratic
breakdown of power generating units
hag become a matter of common occur-
rence. Government is giving enor-
mous power to the bureauracy by this
gnpctment.

The main purpose of the Bill is sup-
posed to enlarge the scope and func-
tions of the Centra] Electricity Autho-
rity. The Government wants us to
believe that the entire power crisis
was due to the inadequate powers of
the Central Electricity Authority. It
thys wants to divert the attention of
the people from the real causes of

e

power crisis. The major causes of the
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acute shortage of
follows:

power are as

1. Bad supply of machinery by
foreign concerns which led to heavy
under utilisation of power units,

2. Bad maintenance of the power
generating units by the authorities
causing frequent power failures,

3. Government policy of permitting
private capital to generate power and
earn profit at the cost of public. An-
dhra Valley Co.,, Tata Power, Ahmed-
abad Power Co. Calcutta Electricity
Supply Corporation are certain exam-
ples.

4. Top heavy and corrupt adminis-
tration of power projects which has
been eating the major chunk of sur-
plus in power generation,

5. Anti-labour policy of the power
authorities leading to frequent disputeg
of workers, clerical staff, engineers etc.
with the authorities.

6. The Government policy of supfply-
ing cheap power to leading industria-
lists while charging exhorbitant rates
from the ordinary consumers. While
the poor consumers are fleeced the big
industrialists are allowed to use the
power projects ag sources of profit.

Mr. Speaker, Sir, the rates of power
are also being increased. In this
very Capital city of Delhi garlier there
were different rates for power and
light for domestic consumption. The
difference in the two rates has been
abolished and the rate of power supply
has also been increased. The security
deposit money has also been increased,
In other words the use of electricity
power has become a luxury item of
consumption as the power rates have
become so high that an ardinary persan
cannot afford to have the game.

Sir, Government has not given pro-
per. thought to the reasqus for the
power crisis in the country. They
have given more authority by this Act
1o the same bureauctacy {vho are rés-

bt/
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ponsible for creating this crisis. We
are paying a high price for the ineffici-
ency of this bureaucracy and the Gov-
ernment is backing this system.

Sir, I would like to say that the
power crisis that is developing or the
delay in the completion of the power
projects is on account of the conniv-
ance between the contractors ang thes
high-ups and the
bringing forward this Bill the
Government wants ug to believe
that on account of want of
more authority from the Centre this
power crisis is there. This theory is
merely to hoodwink the people. Scme.
times the foreign companies are also
causing delay in implementation of the
projects by pressurising the Central
Government to get much more grofit
out of the machinery supplied by them.
My point is that by giving more power
to the bureaucracy this system will get
a further flourishing ground at the
hands of the bureaucracy.

The Minister said that there is ten-
fold increase ijn the power supply. I
find that they have mentioned in the
statement of objects and reasons that
they are evolving a national power
policy. This meang that even after 25
yearg of our planning we have got To
national plan on power generation and
distribution in our country. Whatever
planning is done is not done in a demo.
cratic manner. Reliance is placed cnly
on the bureaucracy. This ig the main
cause of the trouble. But still more
power is being given to them,

Government are now talking of clec-
trifying entire villages in States, but
we find that the wurban areas are
facing power failures. There is short-
age of power in the urban areas.

Government are not prepareg to
learn from the mistakes of the past and
they are making the problem much
more complicated by the policy they
propose to follow.

. We have been seen that the private
sector power generating companies are
‘making huge profits while the public
sector power generating undertakings
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are making huge losses. This is due
to the bureaucracy. But through this
Bill the bureaucracy is given much
more power. So we are sure that
whatever be the laudable objects
of the Bill, this policy will result in
more power crisis in the country.

Therefore, it is necessary not merely
to take certain administrative and pro-
cedural steps to broaden the activities
of the Central Electricity Authority but -
to go into the basic causes of the pre-
sent chaos in the power situation in
the country. The Government's claim
that the Bill has been brought after “a
study in depth” is a mere eye-wash
and can hoodwink none. If adminis-
trative fiats could have solved the
problems dogging our country, the
power crisis would have been solved

long ago.

The present Bill, therefore, instead
of solving the power crisis will only
deepen it and there is nothing in the
Bill that will make us feel that the
Government are really serious about .
mitigating the present power shortage.

DR. K. L. RAO (Vijayawada):
We should all acknowledge the wvery .
efficient services being rendered to the
country by the hon. Minister and his
staff. We have got to realise the main
problems before the nation. When we
got freedom in 1947, we hardly had
two million kw power, most of which
were not in the public utility units, -
Now we have 22} million kw, In the
next two decades, towards the end of -
the century, we must have 150 million -
kw. That is the minimum requirement
ag calculated by the various authori-
ties, To go from 22 million kw. to 150
million kw. jg a very stupendous task,
a challenging one for the nation
Therefore, now is the time for us to
take a large number of steps which
wil]l ensure that we reach the target
of 150 million kw. i

The hon. Minister stated that there
has been some shortage of power and
it has to be made good by strucfural
reorganisation of the various aufhori-
ties. I wish to submit that that is only
one of the factors, propably a minor
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factor. The main or important factor

is that the shortage is because the

demand of the nation is growing so

rapidly as compared to the supply we

are having. In other words, we must

create more and more generation capa-
!‘ city in the country.

Now I am afraid we must accept the
fact that so far we have not realised
the importance of power and the place
to be assigned to it. We did not assign
it the first place. For example, upto
the beginning of the Fifth Plan we
spent something like Rs. 6,000 crores.
Now having realised the importance of
this, in this Plan alone we are putting
in Rs. 7,300 crores. This ig very good.
If we had realised the importance of
this earlier, this shortage would not
have been facing us today.

There are some other factors also.
For example, we are connecting Joads
. without ensuring sufficient amount of
| power availability. There are other
reasons also. But what ] find now is
that in this Bill there js absence of at._
tention to these problems. The most
important thing in this context is the
need for a national power policy. The
hon. Minister has also accepted it, but
left it to the Central Electricity Autho-
rity to enunciate it. This is not proper.
The national power policy must be
evolved and announced by the Govern-
ment for the country as a whole.

What is meant by a national power
poli_cy? Now power is a concurrent
subject, which can be dealt with both

. by the Centre and States, Here
| it consists of two distinct parts, genera.
tion ang distribution. The Centre must
take full responsibility for generation
of power in the country as a whole.
Power generation is, therefore,
a part of the national power policy,
Power will be developed and supplied
in two sectors, that is, generation by
the Cenire and distribution by the
States. Central generation of power
has many advantages; the advantages
outweigh the objections. The main ad-
vantage is that whatever staff and so
on we have can be utilised to the best
advantage. We have a limited supply
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of high class experienced engineers.
Here we are committing a mistake in
retiring these people at 55 and in
some States at 58. This should not
be done. They should be taken on to
62 at least, because we have a very
limited number of very good experi-
enced engineers whose services we re-.
quire for the most rapid and acceler-
ated development of power.

Apart from that, there are other
advantages in the Centre being res-
ponsible for power generation, The
size of the machines can be bigger.
We can put them to the best possible
use. The only disadvantage—the hon.
Minister also mentioned it—is objec-
tion by some States. If you analyse
the objections, we find most of the
States agree. The only State which
object are those which have power
potential like Himachal Pradesh and
Jammu and Kashmir. They feel that
by the construction of dams and
storage reservoirs, their lands are sub-
merged and they do not benefit. This
ig true. Construction of the Bhakra
dam and the Beas dam have ot prov.
ed very useful to the State of Hima-
chal Pradesh, The only advantage it
had is that it got a little power, which
is negligible. But we can easily work
out a scheme, not of royalty which is
a bad word, of a compensatory allow-
ance on an annual basis of one or two
paise per kwh, generated which would
bring an enormous amount of revenue
to those States,

Coming to our main fuel and power
resources in the future, if we can
develop another 20 million kw, out of
hydro power—that is the maximum
‘we can have from economical unit
operation—that would be good, The
next source is coal which is already
in the central sector as we have
nationalised coal

Here, take, for example, a State like
Karnataka. It has got hydro poten-
tial of only one million kw. more, Once
it is exhausted, where will it go for
power? They will be in the game soup,
So the planning must be on a regional
basis, Central generation achieved
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tarough the constitution of some re-
giona] boards, may be three, four or
five.

It is mentioneg in the Bill that
generating agency can alsp be created
by the States. We have got 18 Electri-
city Boards. They might develop
generating companies or corporations,
because this is looked wupon as a
prestige matter, as in the case of en-
gineering colleges. We have a number
of engineering colleges; even a small
State like Tripura has one, with the
result that inefficient engineers are
produced. The same thing will hap-
‘pen in every State and they would
put up a Generating Board or a Cor-
poration, that means, 18X2 =36 will
come into operation. .

MR. SPEAKER: Dr. Rao, you will
continue after lunch.

13.80 hrs.

The House adjourned for Lunch till
fourteen of the Clock.

——

The Lok Sabha re-ussembled after
Lunch at two minutes past Fourteen
of the Clock.

[Smrx C. M. STEpEEN in the Chairl.

ELECTRICITY (SUPPLY)
MENT BILL—contd.

AMEND-

MR. CHAIRMAN: The total time
allotted for this Bill ig 2 hours. 30
minutes have already been taken and
90 minutes remain. I will call the
minister at 3.00. Members may kindly
bear this in mind. The next Bill will
be taken up at 3.30. Dr, K. L. Rao, who
was on his legs may continue,

DR. K. L. RAO: T was saying in the
mornjng that for the yapid dwelop—
ment of power in the coypfry, we
have to fulfj} celrtain cnug::;lont; :
wm importapt is the epunciation o

natignal poye: Many States
1*: Bihar, UP Mhra Prndcsh and
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many others are far belew the per
cgpita average of tne country. If we
do not take some action urgently, as

we go along, the situation will become
worse. Power generation should be
done through a central organisation
and not through State organisations.
Therefore, a national power policy
should be enunciated immediately and
pPower generation should be taken over
by the Centre. There should be re.
gional planning. In power, no unit
can be commissioned in less than five
years. That is why planning should
be done on a ten year basis, as is done
all over the world. So, unless these
steps are undertaken, it is no use
deceiving ourselves that we will be
able to achieve the target of 150 mil-
lion kw by the end of the century.

The hon, minister said that he ;=
going to bring another amending Bill
to the Electricity Supply Act. This is
very necessary. Our 194§ Act is a
copy of the English Act of 1947, Bui
in England, they have completely
changed this Act while we have been
going on tinkering with it. So, the Act
should be completely recast incorporat.
ing the various features I have men-
tioned. I would suggest that the minis-
ter should form a committee consist-
ing of Indian experts plus three
foreign experts from USSR, U.K. apd
USA. Mr, Neprozny, who has been
Minister for 'Power in USSR for l.‘.le
last 20 years and who has increased
power generation there from practic.
ally zero to 200 million kw should
be invited to serve on this committee.
Then Mr. Stanley Brown, rptired
Chairman of the Central Power
Generation Boapd of the UK. should
be thére. Also, Mr. Cisler of USA.
who was the Premdent of the la%t
Wln-ld Power Conterenue should qlan
be there. He has been our Rreat
friend. He has helped us by bem; a
membey of our Energy Committee and
Load Survey Committee. He will come
if we invite him. These three plus
some Indian experts should go ints
the p}‘oblem and within three or tq[
mﬂﬂ% produce a reporf, on whlc lgle
governm vernment 3[;01.11(‘1 take a'
sipn. That is the best we cap dv. b
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cause these three countries among
iemselves account for nearly two-
thirds of the world power Tation.

It we do this, it will be possible ior
|us to have a correct approach and
|thove in ihe right direction. Our o)-
e

:ject is to supply power to every part
‘6f the coufitry at a uniform rate,
,allowing for transmission losses. This
Ibo'h-:t'riit_.tee can help us on this point,
(8> that we can achieve a power gen-
. erating capacity of 150 million KW
in 20 years. The difference between
having power and having no power is
the same as the difference between a
blind man and a man with eyesight.
Power is needeq for agriculture, in-
dustry, solving unemployment prok-
lem and even for family planning
‘Therefore, it is most important.

I shall now explain some of my
amendments. I have suggested that
it should be National Thermal Gener-
ation Corporation and National Hydel
Generation Corporation, because ‘gen-
erating company’ does not sound well.
You should not allow the States to
form similar corporations without the
permission of the Central Organisa.
tion. There is no point in going on
multiplying corporations, If in any
particular case it is found necessary,
as in Maharashtra where they are
making a noble effort to coje up with
the load by undertaking a large num-
ber of projects, then with the oper-
mission of the Central organisation,
they can do it.

I have also suggested that the num-
ber of members must be reduced.
18 members are really not necessary
You should be very cautious, Part
time members will not come preparel
to the meeting. They will put in more
of obstructions, We should have full.
time members. The full-time members
may be 7 or 8, as the hon, Minister
thinks necessary; but we should try {o
reduce the number. As Sir Visves-
varayya, the great engineer of our
country used to say, the best committee
must consist of 3 people—not more
than 3—of whom 2 are absent. If we
really mean to have rapid accelera-
tion of our counfry's power resources,
Eit is very important that the members
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must be few in number, specially be-
cause we do not have so many people
of status in varioug disciplines. I am
glad that the hon. Minister has taken
a step in the right direction; but he
should not increase the membership.

Similarly about gqualification. There
is a clause in which they say that
people with experience of commercial
industrial or business administration
can also be selected as members. It is
a most dangerous provision, because
electrical power is a highly sophistic-
ated type of enmergy; and it involves a
very large requirement of technical
knowledge. Therefore, we should try
to confine the selection to the ergin-
eers, As 1 have submitted earlier, we
havée extremely good and valuable en-
gineers in this country, You need not
retire them at the age of 55, take them
over and make use of their services
for 2 or 3 years more. If some of these
steps are taken, we can develop ade-
quate power in this country—which
is most essential.

SHRI P. K. DEO (Kalahandi): I am
thankful to the Minister for having
given a thought to this Act, which was
passed in 1948, It will give a new
dimension to the approach to this im-
portant subject. [ quite agree with
that the planning of the power sector
should be done with a national per-
spective. So far as the suggestion of
Dr. K., L, Rao that we should have
regional grids is concerned, I do not
agree with it. We should not have
regional grids, but we should have
national grids. We cannot draw a line
between region and region, and have
various compartments so far as power
development in this country is con-
cerned. Emphasis should be laid on
removing the regional disparities. It
is most unfortunate that with tha ad-
vance of the so-called civilization,
more and more people belonging to
Scheduled Castes and Scheduled Tribes
have receded into inaccessible and
backward places. Ewven after 25 years
of planning, there has been no impact
on them, We all know what vital part
electricity plays in the deg7opment
of any backward area. If tv mot a
question of luxury: it is a question of
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necessity. If we can provide power
to those backward areas which are full
of mineral and forest wealth, they will
be humming with activity. The puper
‘mill at Kesinga had to be shifted for
lack of promised power. If power is
provided, those areag will have a
better living standard, better employ-
ment opportunities and better
entrepreneurial opportunities, Those
areas should be given top priority
in the matter of giving electricity.
There aré no irrigation facilities,
particularly in drought-prone areas.
By providing energized pumps in
those areas, we can solve the problem
of water to a great extent. To our
misfortune we find that Eastern
India, i.e. States like Orissa, Bihar
and West Bengal are on the bottom of
the ladder, so far as provision of
energized pumps are concerned.

So, taking into cosideration these
areas, I think special emphasis should
be laid on providing electricity to the
eastern region of this country.

The Statement of objects and Rea-
sons is laudable and deserves full
support, but I will be failing in my
duty if I do not press at this moment
for the implementation of the Upper
Indravati multi-purpose irrigation
project. In the earlier statement, the
hon. Minister said that probably
hydro-electric power has been fully
developed, but this thing has been
under investigation for the last 25
years and kept in cold storage be-
cause of the inter-state water dispute
regarding the Godavari, but after the
announcement of the 20-point pro-
gramme, that dispute is over and the
water to the various states has been
allocated. There will be diversion of
water from the Godavari to the
Mahanadi basin which will give it
a natural drop of 1200 feet with which
we can produce 600 MW of hydro-
electric power and irrigate 500,000
acres of the chronfically drought-
affected areas in my district.

Secondly, God has been very kind to
this area. Lately there has been a
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discovery of one of the largest bau-
xite deposits of the world in the east
coast. They expect a thousand million
tonnes of high grade bauxite—600
million tonnes in Orissa and 400 milli-
on tonnes in Andhra Pradesh, The
Ministry of Steels and Mines has al-
ready stated that two alumina plants
would be establisheq one in Andhra
Pradesh and another in Orissa, but
an electro-metallurgical industry like
aluminium needs a minimum of 200
MW of power which only the Indra-
vati power house can supply. So, I
most  respectfully gsubmit that this
should be given top priority,

The other day I was in Korba
where a bauxite deposit had been
located, but now it is found that it
will not be as large as the earlier
estimates. The bauxite ore there will
not be able to feed the one lakh
tonne alumina plant which is being
set up there. Because of the tussle
between the Madhya Pradesh Siate
Electricity Board and BALCO. the
progress is not as much as was
desired. There are four smelters of
25,000 tonnes each, but only one
smelter has been commissioned be-
cause the power has not been supp-
lied. The thermal station at Korba
has a capacity of 300 MW, but for
some reason the expansion pro-
gramme has met with several hurd-
les, and they are not able to cope
with it .

Now, I will come to my amendment.
For the past many years in this
House we from these Benches have
rightly critidised that unnecessary
concession has been shown to the
monopoly industrial houses. Cheap
power had been made available to
HINDALCO from Rihand ang to IN-
DAL from Hirakud, but at the same
time, the needy farmers did not get
power to energise their pump sets. I
submit therefore, that with the com-
ing up of the Hydro Power Corpora-
tion, top priority should be given to
the upper Indravati Project, Irrigation
and Power, Railways ang other Minis.
tries should also be associated so
that it is an integrated approach, as
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this Ministry alone will not be able
to solve the problem. If the various
Ministries put their heads together,
"there will be a combined approach.

The Indravatj Power Project has
'been cleared by the Central Water and
Power Commission and is now pend-
ing with the Technical Advisory
Committee of the Planning Commis-
sion. I hope it will be given clearance
soon,

SHRI P. NARASIMHA REDDY
(Chittoor); Sir, I welcome this Bill
as 3 big landmark in the history of
power development in the country
and an earnest of the oft-proclaimed
desire of the hon, Minister for attaining
the power objectives as soon as possi-
ble, so that for want of power, the
economic development of our pation
does not suffer. I congratulate the
hon, Minister on the anticivatory
action that he has taken in setting
up two Generation Corporations, one
hydel and the other thermal. By
this, a new chapter is opening for
our country, and I hope and trust
that with the Authority and with
the restructural changes brought
about in this Bill we will forge
ahead in developing our generation
capacity in the country, so that the
story of power cutg may be a thing
of the past.

Having set up these Generation Cor-
porations, particularly for the ther-
mal one, I would request the hon.
Minister to take prompt action to
exploit the vast deposits of coal
available in South India and get up
regiona] super-therma]l stations to re-
lieve the growing power shortage
felt in South India. The State Go-
vernment of Andhra Pradesh have
more than once proclaimed its inten-
tion and desire to place at the gis-
posal of the nation the vast low grade
coal gtocks found in our Statesg that,
it may be exploited for the power
needs of the whole country, In view
of the power shortage felt in
Karnataka and the Jimitation of de-
velopment of hydel power in that
State, T would suggest to the hon.
Minister to set up jointly with the
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States and the Central participation
a super thermal station based on the
Singareni coal field so that, with
that, the power shortage in South
Indiag can be completely met,

Similarly, having set up a Hydel
Generation Corporation, why should
not the Central Government, under
the aegis of this Corporation, take
over ang complete the long-pending
projects like Srisailam which, though
started long back, have been dragg-
ing their feet for want of resources.
1 would earnestly suggest that this
Corporation should take over such
major schemes which possibly can-
not be completed, left to the States
themselves as expected.

1 have given potice of two amend-
ments to this Bill. Ome is this. In
enunciating the objective of the re-
structured Central Electricity Autho-
rity, the Minister has said that it is
for developing 5 national power
policy and for attaining our goal of
national power pool with a national
transmission grid. If that is so, why
not spell jt out in the Bill itself? In
the objects as outlined in ths rele-
vant Clause of the Bill, it is said
that the Centra] Electricity Authority
will merely prepare short-term and
long-term perspective power deve-
lopment schemes and will do the
coordination of the planning agen-
cies. In my view, this is not enough.
The objectives should be specifically
mentioned there as ‘attainment of
National Power Pool with a National
Transmission Grid",

My second amendment relates to
re-allocation of the duties of the State
Electricity Boards. It is welcome
that generation at the State level is
being separated from the State Elec-
tricity Board, We know very well
that the State Electricity Boards
have floundered and made a mess of
the whole thing by trying to inter-
est themselves in gll aspecis of elec-
tricity. Many Committees which have
gone into this aspect have suggested
many times that generation has to be
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separated from the State Electricity
Board, so that their functioniing can
be toned up and the losses can be
reduced, The State Electricity Boards,
by following an unimaginative tariff
pblicy have made development of ag-
ricultural and cottage industries $m-
possible in backwarg areas, parti-
cularly in drought-prone greas, My
amendment is that the following
should be added at the end of sub-
clause (e) of Clause 11.

“and to adopt a flexible and giff-
erentia] consumption tariff so as to
secure equitable benefits and incen-
tives for lift-irrigation in drought-
prone areas ang for rural cottage
industries.”

1 am suggesting this, so that the in-
terests of the lift irrigation people
and the rural cottage industries may
be secure. These people, who are
now struggling with the Boarg in such
areas, are worse than the bonded la-
bour, If the Minister is interested in
abolishing bonded labour in all fields
of national life he should accept this
amendment and see that suitable tariff
policy is evolvegq by the State Elec-
tricity Boards so that the life irriga-
tion people in the drought prone areas
are liberated from their present bond-
age.
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SHRI INDRAJIT GUPTA (Ali-
pore): Mr. Chairman, Sir, the gro-
unds which have been stated for
bringing forward this amending Bill
both in the written statement of Ob-
jects and Reasons as well as in the
Minister's opening remarks are, of
course, something whica we all wel-
"come and support. There is no doubt
about the fact that the Act of 1948
has become obsolete in tha sense that
the structural set-up of that Act is
no longer capable of meeting the
needs of the situation in the power
field. But it has also beer emphasis=
ed by the Minister, and actually that
was stated in 1948 At in the State-
ment of Objects and Reasons also that
the object should be to evolve a na-
tional power policy including the
concept of a national grid. But the
fact remaing that after nearly thirty
years, which we have passed, while
the total volume of power generated
has gone up in a spectacular feshion,
can we ask ourselves this question
whether we have beep able to get
anywhere near a sound or adequate
uniform national power policy? Can
we say that proper control and utili-
zation of national power resources
has been achieved or that we are well
on the way to achieving it? From
this point of view, I feel that we are
lagging very wvery far behind, I
agree with some of the valuable re-
marks made by Dr. Rao. The point
of the matter is——he was very polite,
I should say—that the State Govern-
ments under whom these Electricity
Boards come are virtvally running
these things as their own g sort of
private jagirdaris, if 1 may say so.
That is the attitude, because they
have to come to the Centre only to
get approval to some schemes and get
the necessary funds.

The power crisis which is accen-
tuated in the last 3-4 ycars has re-
wvealed that there ig neither an effec-
tive control nor utilisation of the
national power resources. Every
body knows that even sharing of sur-
plus power which some States have,
with the defici* States, has become
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very difficult, not only due to the
@bsence of inter-State transmission
lines and absence of regional or na-
tional grids or due perhaps to the
disputes about the tariffs which will
be chargeable but due to this attitude
which has developed among many of
the States that these are their own|
private gort of zamindaris. The Com-
mittee on Public Undertakings itself
has pointed out that there is m re-
luctance on the part of the States
which have got surplus power to part
with it for the sake of other not so
fortunate States.

Then there are so many disputes
regarding the utilisation of hydel re-
sources, about the location of the su-
per thermal power stations which are
proposed, ete. All this has held up
their construction and development.
While it is very good to reiterate
these objectives in this amending
Bill now, I think we have to judge
it from the standpoint of whether it
is actually going to ensure a real
central ownership and central con-
trol of generation and ransmission
capacity. Unless that is done, there
is no other way to overcome what I
would describe as this State over-
lordship in the matter of power ge-
meration and  transmissicn. From
that point of view, we feel that this
Bill is disappointing and does not
go far enough. After a gap of near-
ly 30 years, a Bill which was cer-
tainly more comprehensive and more
radical than this, was required.

I just want to briefly deal with
about 3-4 major points. First of all,
1 say that one of the major ingredi-
ents of a national power policy shculd
be now to take over these Tréemaining
private licensees, the giant ones, the
major ones. Although the Minister
said in his opening remarks that in
relation to the total volume of power
generated, the power gererated by
these private licensees is marginal,
but what is their characteristic?
They are locateg in areas which have
a tremendous concentration cf load.
For example, the Caleuita Electric
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Supply Corporation, the Tata Hydel
Power, the Andhra Valley Power
Supply Company which are all Tatas,
the. Bombay Subarban Electric
Supply Corporation, the Ahmedabad
Electric Supply Co. Their total vo-
lume of power generated may not
sound very impressive compared with
the total amount generateq in the
<ountry as a whnle, but, Bombay,
Ahmedabad, Calcutta are not just
any place. They ere the three most
important areas of industriai concen-
tration ang growth in this country.
All these concerns are holding practi-
cally monopoly of power generation
in those areas and earning huge pro-
fits. Do you think that the develop-
ment of a national power policy in
the interests of the country overall
«<an be fitted in with a profit-orie
ented undertaking of power as is oe-
ing done by these concerns? These
wconcerns have been repeatedly given
extensions of their Ticences. So, it
seems the Government are afraid ef
dealing with these people. We do
not think that this dts into the scheme
of a national power policy at all, apart
“from the fact that fhe Calcutta Elec-
tricity Supply Corporation is zlso
I'blackmailing the government ang con-
sumers repeatedly there and I should
say, are making fantastic profits by
repeatedly putting up their domestic
tariffs which has been done ~ three
times in the last two years alone.

The second point T wish to make
is thkat we think that therz should ke
| much more purpcseful move by the
Centre for central generation and a
‘national grid. T do not kuow why the
Minister ig a sort of apologetic about
it as though he is doing something
through this very limited Bill which
requires a lot of apology and expla-
‘nation. I understand that nationali-
sation in that sensz cannot be done
‘overnight, certainly. But we have to
proceed in the direction of evolving
this national bpower policy. We
should undertake that step-by-step
and these thermal, hydel ard atcmie
fpower stations should come with the
Ceritre. More and morz high voltage
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and Inter-State Lransmission lines
shoulg be controlled by the Centre.
We talk about controlling the com-
manding heights of the econcmy.
That is being talkeq of in other sphe-
res. In the field of power which is
the first requisite of development the
government should move towards
achieving these commanding heights.

My third point is this. In the pro-
posed Bill g multiplicity of agencies
ig sought to be created. There are
lots of new agencies which are pro-
posed to be set up mostly in the States
for generation, transmission, supply
etc. This I am afraid will only lead to
more chaos as far ag the national
policy is concerned and as far as the
nationa] purposes go. Maultiplicity
of agencies is alsp something against
the interest; of the workers. There
are places where perscns are kept
in musterrolls for years together.
There are deputationists who remain
there blocking the chances of others
It is very harmful in every possible
way.

What is to be the national policy
regarding power tariffs and power
rates? Some members have already
pointed out that it is the big mono-
poly houses and the big concerns
which are getting concessional rates.
Take for example agricultural farm-
ers, small-scale industries, domestic
consumers and so on. Whenever the
rates are revised they are the first
victims who are to suffer. You do
not give relief in respect nf these
small-scale industries, ths dpmestic
consumers and the small farmers,
The big houses like Birlas ang cthers
go on getting all types of concessions
in this regard. Therefore, iaking the
overall pattern of development and
generation, national policy should be
there in the question of power tariffs
and power rates. This Bill is a very
hestitant sort of Bill. I do not know
how we can go on on the basis of
thig Bill for the next 25 or 30 years.
The hon. Minister said that he is
thinking of bringing another Bill. I
understand that woulg be relating to
the gquestion of financial: commitment.
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I hope when he brings such a Bill
he will also try to incorporate the
suggestions made ip the debate,

Sir, the time is very inadeguate
and there are many things to be gaid.
There are many points to be dealt
with. Let his next Bill not restriet
itself only to the financial aspects, but
my request to the hon. Minister is to
make the Bill more comprehensive,
and more radical, so that we may
move towards a national power policy
and central control.
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agr g1 T gud owediwe Wi gW
arfen | #fwa gud gHedide F @17
arfea o shife fedi ¥ M F Arad g
sre & qu sd av F a1 AT w7
A WFHAT N

wwrafs o T Y Fiw Forae fe a
g fam v & fag & §
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wuaT Ty Fep | (SWWRIT) ¢
"YwrHa wea, T A faw 97 A 5@
§ 7 agw weor fag @rx ) K 9w
W7 #Y ga fq aar Tar g1 g@A
ST o i # wwr § fw wf gl
v Fatwa B Fegaqaa & wan
IF Frar sraaT | g5% a1 § ¥ FEAT
Tz & fv ag g 2221 § gAim i 1T
jwrfeq, &€ @1 ged fewed w1 madi
F‘g 1

TEO 4T g Fmrw 15T f
TE & | IEH SEA Fel g—

“(a) design, construction, opera-
‘tion anqd maintenance of generat-
ing stations; (b) transmission and
supply of electricity; (c) &applied

. economics; (d) organising workers;
‘ (e) industrial, commercial or fin-
| ancial matters; or (f) administra-
| tion in a Government Department
’ or gther establishment”.

¥ wwar g 5 a1 ®1% OF =
& ¢ freml & &% #1 a9 gxar g ?
% wrrw E A FYE grgHmAraT & g
| Y T FTEF | T CF & WA HAT
| APGTTHT A W FFAT g M FHR{E
CHTEIREE §1 WY 2w wFar § 7 & gEm
(g f5 @% F0 ¥ ¥9 @7 A=A
[=rfed 1 =i ar el aw ¥ fewwa
Iy |

gt arg & 9 & ¥ sqry ¥
T ITEAT § | G rEY AL
MNAF AN A g fepw ¥ §, wad
fag 140 e w0 fe@ § 1wl aw
&g 9T 3@ 7¢f a7 &1 qar 74¥, w@r
T T GO, T oA g !

fagre & & 59 &1 wrow) agi
a3 v A 9l | wgt g
¥ &% & oag 9T wwer gy }
¥ aEy Fgt a% g1 g% AgAAT w3
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¥ dry 5T MYT FAE T wwifieT amE
grefas mwre qA0g

faset ¥ Ao & aga feew 41
fawrad gaq § 7Y § | SNE we T
fag 91 & Sg7 faorsy & oo § aga
aga =Y A §, &g w5 FAFn oo
#1 wa faur sirar g &Y aga AgE A
srdr 31 faeT ¥ A @y Il aga
sarer &1 g9 AT F ATH HG A;H
g fagre zafefedY 73 &1 i =g
4 | 9w foiq & o) gfcioa & fag
feiat srar & 31 avs 3 faar smar &
foad fremT w1 a3 fegwa gidT &)
FH HIT AT 644 3 |

73T TSR FT W WG H=ST
@ & HET #T | I WY GFRIANA
W FT qF &1 AT WY s &fEE
AT 7 WY FAC AT IR ATFT WG AT
90 1 IF IL AT T T |

AH Y I AT A FHT FAFAT
gAY aoard e, erer wwiegs
FIAY, HRHITATE, WY TR0 g fafaet
e At § IAET wre faegT aw w7,
IR A AT T Y gIC ) SR A
s&ea 74f & | T Ffaai £ a5 EF
WL FT § | T F IEET AG ST
| gFiT aga & faar 3

T wkl-F arq § g7 faw #v awndA
F@T B

SHRI Y. S. MAHAJAN (Buldana):
Mr. Chairman, Sir, supply of electri-
city is of basic importance not ‘only to
the development of industry ‘but also
of agriculture and means of transport
and communications. Inspite of im-
mense development in this sector there
is considerable imbalance in e de-
mand and supply of this important
form of energy.

The reasons why the Power Supply
Industry could not develop rapidly are
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clear enough. The organisational
gtructure set up under the Electricity
Supply Act of 1948 is not only inade-
quate, but highly defective. It is una
suited to the needs of a developing
country whose demand for this type of
power is increasing by about 15 per
cent every year.

The Central Electricity Authority
was set up under Section 3 of the Elec-
tricity Supply Act of 1948. But it does
not endow it with sufficient power to
plan the development of the industry
or coordinate the activities of the vari-
ous Electricity Boards and private un-
dertakings. The Act set a premium on
inefficiency and did not provide for
any financial or commercial discipline
in the business of supply of electricity.
The State Electricity Boards are usual-
1y in the red and the industry suffers

"from instability of supply, chronic low
voltage conditions, excessive losses in
transmission and difficulties of trans-
fer from one area to another. As for
breakdowns there is no limit. Sir, in
my part of the country, even Surgeons
cannot be sure of power while perform-
ing their operations. They have to
make some stand-by  arrangements.
And so far as Agriculturists are con-
cerned, they have to work on the farms
during night time because power might
be made available at any time during
the night.

I am gald the hon. Minister has
come forward with this Bill to over-
come these defects. The Bill enlarges
the scope and functions of the Central
Electricity—Authority in the interest
of overall power planning.

In this connection I might like to
bring to the notice of the hon. Min-
ister the sad plight of the State of
Maharashtra. Sir, there was already
a cut of 10 to 30 per cent till 3ist
October. From 1st November an addi-
tional cut of 10 per cent has been
agdded. It is estimated that the loss
of production per day comes to about
Rs. 5 crores.

I bhope sanction would be accorded
1o the schemes of a gas turbine power
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plant which can come into operation
within 13 years as compared to ther-.
mal power station which takes about
5 years.

Similarly, Sir, schemes of power
expansion which are awaiting sanc-
tion, such as, increasing the capacity
of the Tarapore Atomic Centre, a:
thermal power station at Trombay and
the scheme of the Bombay Suburban:
Electricity Company should be cleared,
as soon as possible. If this is done,
to a certain extent, the lack of power
will be made good during the Fifth
and the Sixth Plan-periods in
Maharashtra.

B'l;mh these remarks, I support the
141,

Y g fow (REaAY) =iaq,
STeq # 9T T4 %A, Y WX 5w w7
2 "R ¥ F fawa w1 W 3@ e
% | 29 %Y 30T FTAT & FOITA R AFIAT
2 2, 97 Wi FTEEl § ufas
TTHTEA Z7 HIT FTH HAT § Seq1a gy
€9 & fayr faoreft &Y sravrser 1T 214
W A0 ¥ Aot #7 greverT w=w gomy
g | #Y g g s ag fawwr ag
AATF gra H R, W1T 1948 H 71 Fawyar
a=t7 gfafaaw a1 39 § w6t o wmw
s aftads #1 fadas §43 "wgm
Fwd & 57 famra & e g &
fawraft & 1wy qafa gviy, fow & foy
# 71 9 F1 gma AT

fas &1 &<t fasansi &7 qur
FTA 1 797 At § wuled 397 gwy
gratraga g | fAda® & g3 4(2)
¥ mAATT g § ¥ weaw %Y fafay
Ft @iy g, afed I B Traar g
wdETe 9T T1E TWT 5F Tver v
& | At wTeT TE &Y T | W
¥ 14 weedl T FEAT <@ @, wew
gYaT WL 15 FT qA
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¥=Ma fga sifesr qar e
fagy qome ufeag & snafafafaai
Ft A wam fasar wfed ) fosdt
e # grar fAaif<a 3T 547 seer
w8 0 Tl w1 R far s
Yz w1 sufem Y% & +19 T &T o3
wae 32 2 arfed | fasd T s T o Qo T
&1, M N T 1, 77 AT F1 AG FH

|'1~‘."\‘5&'=1'Wr FEAT Afed | €80 & drq Y
"3 fadaa & wie & wawe &
WY &HA FETT EY a1 W FE 3T &)
at 99 F oA &1 94w gy frad

AT #Y agEr 0

wF wgEd § & g w91
frer aar wafq @@ & sareT XA
Feama F1 2) gt @, aft IR oo
@ § | gafed et Y oot freari
T FEAT T 9T FL)

wa & #AT wgRT FT = 0w
e faaa &1 A ATHE ST Tgar
g1 %47 grafT wiw T fag &
| ar f fagrt & faomr &7 987 w9y
Y &) # T R oW A g
' qraz &ww @) aAT at fere gt
& myt? g% a9 9gy s AR
AATHIYL 7 gt T &9 /1 I
w1 o gan, @wit & gar g B
faa=t &1 g%z T TAT ) A fve
Far aer g S #Y qwg & Al
ol F a} § o el gf @ ag
Ty w A ) & g i w4 ada
'qma fr ag < a9 gt o w A
g7 ®=Hrgfe wmm #7356 7 fagin @
‘g #1, 7@ o & we ¥ s
cwTaT g1

o ¥ & wie 1 g4 g @
‘g W 5@ fadaw w1 g@ ¥ www
L ZCIA|
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SHRI B. V. NAIK (Kanara): Since
Shri Kartik Oraon, an engineer, is not
here, I hope at least his time may be
allotted. ...

MR. CHAIRMAN: Time is reduced
to two minutes.

SHRI B. V. NAIK: The statement
of objects and reasons says:

“The country experienced serious
power shortages during the last few
years affecting the overall economy.
A study in depth revealed that
it was necessary to restructure and
reorganise the electricity supply
industry”.

DR. SARADISH KOY: On a point
of order. There is no gquorum.

SHRI B. V. NAIK: What I feel is
that the way this analysis that the
power shortage was caused...

MR. CHAIRMAN: He may resume
his seat. The bell is being rung.
Now, there is quorum. Mr. Naik may
continue,

15 hrs.

SHRI B. V. NAIK: Sir, I feel that
the period which has been covered
in this analysis was also a period cf
drought, which was a period of strikes,
a period of gemera] unrest and there
was a serious problem of the law and
order in this country. [ therefore feel
that the law and order problem which
was compounded to a certain extent
by the local engineers, junior engineers
and others has now been recoiled on
them. I hope that the executive order
that will follow in view of the fact
which says that the board ghall
comprise of one Electrical Engineer
with wide experience. I hope Dr.
Rag will also support this—will com-
pletely do away with this clause. 1
request that the Government should
not be allergic to these words “Electric
Engineer” or gny other engineer, be-
cause they do a lot of good work. The
second point which I would like to
place before you is that like the Rail-
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ways, electricity is today or tomorrow
fated fo get centralised. ] think we
need not at all be apolegetic if we
bring in a legislation towards the cen-
tralisation of the power in regard to
electricity. And in that behalf, the
present bill is a step towards a pro-
gressive and right direction.” But in a
sort of a faltering step in the direction
of centralisation, it is inevitable that
like Railways, power, particularly,
electricity-since there are no bounda-
ries for electricity—will have to get
centralised and centralisation will
mean some persons with multi=-discip-
line knowledge in regard to the whole
subject like Mr. K. C. Pant, will have
to have a control in order to see that
there is a rational distribution of this
very very precioug and scarce resource
in our country. I come from an area
which has a major on-going hydro
electric project, which is called Kali
Hydro-electric project. 1 do not know
what is going to happen in the light
of this legislation to the hydro-electric
projects like Kali which are at present
being implemented through the Mysore
Power Corporation. Whether that will
be treated as a generating company or
not. I do nmot know. But one of the
fall-outs of these major electricity pro-
jects and the area particularly :he
Western Ghat is known to be the
power house of this country, ig going
to have a large number of projects.
My district alone, besides Shrawati and
Kalindi, is going to have Bedthi pro-
ject and Aganasini project—4 power
projects—within a distance of a hun-
dred miles.

1 therefore, feel that the rehabilita-
tion of the people affected by the
hydro-electric power projects which
bag not béen a satisfactory record up
till now, can only be set right if there
is a coordinated acfion by these gene-
rating companies as well as the Cen-
tral authorities and the State Electri-
city Boards.

o g foy (waaq) : gamfa
wgrEa, fred dra owire 9 ¥ faaredy
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%smu’rtﬂaﬁitqhgﬁg,
3441 @I FA T@ IFR F et ¥ wav
HEWF § | WFT W 4T § Frogw
faadft ¥ 3ama, freae ol @aq v
oF UK FfEsim ¥ 2@ af |

gl TF IeT@A =7 qeed &, A
g Aif ag Y afed fr w2t a5
& g%, faadl &1 39=a F7 ¥ gq
¥ 1@ 1 g Tog @ dar & w1
STz FA€ I, 398 far 7 At
faadt Fr F wax Iq TIT F A
wifge, qiFT 3as1 9 femr 32 &
arg @7 Ifen, afs faq wsat &
faast & IJa@EA F1 wrar AT q=T
adt &, 374 faadt SrAras 1 zAF
gATL A & AI-2docT AAl BT FET
g 1 faady qdt a1 Fay ¥ dar
# @Al g1 fov e W A DATH
& #15 WY T ad) §, 3as fedl £ eq7
@A NEAEF & | 94 qF I g=H
¥ wv§ frdia adf fwar aar g, 99 aw
dza gafazfady garfedt o affen
FAIE A1 I8 30 ¥ F9 FOU AlEy
fe wrrdadq wsaf = W faadr
fomr 7%

15.07 hrs.

[SHR1 P. PARTHASARATHY in the Chair]

xgi o faady €Y wa wr g
¢ oft o gami & & I@ AT
fraft & I A Iga qe B ¢ | F@
T ®1 faqdt & qqq wWH{F T 0
qgar & 1 W ow & feY oA
# faady & & 1338 Rl ¥ a3
¢ 25 dy qRAfE QY AT 1 9w
g ¥ gawEm W §, Wi gw
gt Sard ®1 AR wfas s [|r
gy §, @ 7¢ s ¢ fe B &
farg & T3 A=A faaet w1 & I HY
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& atrw Al faadt % T FAfas Adf
gr Frfgd—saa XAt &1 T oF e
=ifgq | Ffa w1 w17 arat Faoret w1
Iz 9 w71 Ffgd 7z IAAT F1 Faadt
& woaed § 9t qrama & W @ &
ITF FEA FT 27|

9g¥ IfEa FT WEHAr AT F
fae aga Mfeaga fiar ar) afsr 77
faast w1 wgwar g3y w12 31 A&t
AgFRdT ¥ ¥ FT grdETfeT FfifraT
AF G FIW  FRFIR FAT F
AWt FY faqdt w7 saFwr adl fw=ar
Z o Fegnd FTOew g g ) A
fadzr & 5 faadr ¥ feefeqmw &
| G § FeoQAE & AT ME o B
| BRI /AT @A A0 )

qraq zafE@d wafEr & 757
¥ =t A v wifg gt 32w &1
giafafam fear war &, affq sad
F9 F7 1% Faefes ad @ T4r
(&1 38 FAtfor |wew, i w1
aar, geart fmd, s TaANEFa
AR ssfgam, smwa aqr e
| AmmEt § wyag-wex sifE <@ Wi,
'¥fFw 39 quﬁw 1 w1 w74
Lfﬂn TaT | g awg SAdEn s
|& @1 m% oy § T Ay qfF-
fafacx faar or @ & PR -
'weafaem w1 W€ wfafifea gq¥
1EY & | 78 UF qgT T AFAU )
faaeft #1 qq 237 FLAT Qe
|§ #t awg ¥ gast g7 QAT gea
Ii wfafrfe= fear s sdfgd

i owvefe Teg (gaf) : mamfa
wgrag, faarelt ot & oY fasr dwr far
i, ag 7% AWEAF §, I wH wpw
ot W ag qga w3 T} R FW00 )
gHT & WWTe & F.I0 FYIIT THATG
# I gfew 8, FFw F qam

qear § fF 2o & ga faadr faadt
dar 2t & IIFT F4T 13,4 76T
a7t oz fagd ¥ far feardt =
fear Strar 21 Fa W AT FIAT

Ffgq |

|1 I & 7z 73 FoOr W7 OF
zerdl & fra7 fradi &1 T@Tet
faadr ¥ m'rwra ¥ fax adr g £
# qaavi g f5 grus fay ir gzrt"
F iz ¥ A @Ry adr g€ £
3T THF FET M A Fifowr 737 &
gz frardt &1 faadr aff faa
9t & | ¥ A1 AT ¥ A4 FgAT @A
g f& ag vasr w5 7y A PRt
£ 3T §Tow gy fqadt fgazd 1 8
FU T a4 § g7 A€ #Y &1 77 fF
fegrgeam # ga% feadt &t zwered
o AT A T390 gAY 94U F F7av
zak fay fw Nam g a7
T IS AATET T | |(T AT EgA,
3 faadt €1 It & Ia¥ ot aga & wiat
§ faadY qg= ot &1 Faq 7 A1
g F0 AT 7 faar f& @ am &
famat gy w1 v fadeT & v oY
AT F HIL 81 gA THAAT A(AT
&1 faadft 34 &1 Y WA 37 qag
a3 o & ¥ gacdy qiadi frxqr v
7g eq qu A wiwa g1 g
fs frami #1 o faaat fadr
Iak 7 7=y w1 F 5 oq 9 framr
gai & (a4 fradt agar a1 IaaT faadr
& FAAT | Gar wEw WY FLF av
T FH T 0 AT FAR TA AT
qTE [N

SHRI VAYALAR RAVI (Chirayin-
kil): I am supporting this Bill with
reluctance and with suspiclon. No
doubt I congratulate the hon. Minis-
ter on the magnificent wofk he is
doing; but I am really afraid of him,
because he is so persuastve and is good
at getting things done.
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Mr. Indrajit Gupta was forcefully
arguing for a national policy. I am
not disagreeing with it. I agree that
there should be a national policy for
power. Mr. Indrajit Gupta is speak-
ing as a Member from a deficit State.
When you speak of a national policy
for power, what about the other pro-
blems? You cannot take away the sur-
plus power from a State like Kerala
which is suffering from scarcities of
food and employment. In the case of
those problems, there is no national
policy. We have to beg for food from
Delhi. There is unemployment in
Kerala. There is the Siva Sena and
there is another Sena in another State
which is working against employment
for people from Kerala. You are in-
terested in taking away surplus power
from Kerala. (Interruptions)

We may take other major issues
also and can see the disparities. An
adult in Punjab consumes 58 ounces
of food, whereas in Orissa the in take
is 10 ounces. This disparify is there
in regard to food. When scarcities
and deficits are there, I agree that there
should be a national policy in regard
to all the items.

SHRI INDRAJIT GUPTA: Don't
you want a national grid?

SHR] VAYALAR RAVI: 1 agree
that Calcutta should be given power.
We are not against a national policy.
We are not against a national grid.
But don't take away something in
which a State is in surplus.

Mr. Pant said that it was an inno-
cent bill. I fully agree that there
should be a national policy on power
and energy. We will definitely support
the idea. But it should not be in the
case of power alone. When you dis-
cuss the question of power and water,
you should accept a national policy for
food and employment also. The Min-
ister said.that in regard to the power
projects costing more than Rs. 1 crore,
concurrence of the State should be
there. That is the position to-day.

NOVEMEER 4, 1976

Amdt. Bill 84

In Idikki, you have spent Rs 160
crores. We are thankful for it. We
appeal to you to give us Rs. 10 crores
more. It will double the production
of power.

A powerful plea has come from diffe-
rent corners for a national policy. My
appeal to the hon. Minister is that
while he formulates a national policy
for power, he should consider the
view-points of the surplus States,
which are however deficit in very im.
portant itemsg like food and employment
opportunities. Unilateral introduction
of a national policy will be more harm=-
ful because power is one of the basic
needs of industrial development, it is
the attraction for industrial develop-
ment. Unemployment is very acute in
Kerala, and power can attract more
industries to the State and provide
employment. We need more industria-
lisation of the State, and power gene-
ration can help us in that respect. We
are definitely in favour of a npational
policy in respect of power provided the
other needs of Kerala are met by the
Government.

SHRI RANABAHADUR  SINGH
(Sidhi) : I welcome this Bill because
I believe that it is amother step in
the long road of our country catching
up on our power needs and becoming
competitive by world standards, but
I feel that the Central Electricity
Authority should have also been
given a more meaningful charge as
regards research in this field. 1 he-
lieve that the very r son d'etre of
this Bill is to provide a forward--look-
ing policy which our country will
need for ils growing power needs,
and I feel, therefore, that this Autho-
rity is the hest agency through which
we can look intp our future needs,
more so because ncw we Will have to
go into unorthodox modes of power
generation like MHD or geo-thermal
energy harnessing.

I also feel that because this Bill has
come before us and because, as ihe
hon, Minister has promised, there
might be some more measures coming
forward in this regard, it is most ne-
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| cessary that we look at things from an

economical national point of view. I
am referring to this point because one
‘of the most attractive hydro-electric
schemes, namely the Rihand dam, is
pending for sanction because of the
dispute between certain States. I
feel that if a thought of this nature,
which is behind this Bill, were to
come to the fcrefront of our national
policies, these important projects will
find early completion and Madhya
i"Pradesh, which was surplus till 18
months ago and has suddenly become
deficit in power, would not be starved
of power.

| =tarmow sfew ()
- wAtr sumfy o, W fRanw & F
wepR wega fear war sawr gaq @
qamiT FF g0 & aradrw war ot B
TuTE 37 gt § fF o 3w F frag
¥ A # s wad Ny feaifor
[ FE AT G AT Tw oeEa W
'ﬁﬁ'r&f‘*iﬂﬂ‘wi\‘mﬁqﬂ
FL A farr & a9 § o ww
| fife fraffen &t st g & fagqa ¥
e # Wt et difs fraifa w0
wifgs | A e w25 4F gfe
®1 2T ¥ fawrelt weard 7@ § S o
feem § A sody afe AT ax &
| faoret foer Y & 1 fomeT &Y faarel,
| o, wfemeax & fau feaar @
9 FT a3 § 9EF A ot IEAT
T T A faset @ @ & | 9w ¥
137 A% Al § v YT e
fear amT & 1 g 3w W wfw v &
laﬂtﬁrfm;mz Tzt o fraEt 1

F A F Wergd &
|=a'rfaa I

‘l a0 @ ag & f& Wl F o1
faorel ¢ 7% § o= o werw g
T F5F g ? it Wy wg foa e
i gw arew W= g Al
weze F4 A §it P oW @ femd

Ao Yo THo WHHT gid ! wAT
wafgfedt a1gt ¥ wrfo qo gro-
&5 g4 § w1 5 faadt % wamw ¥ g
At aft I 1 g AR ¥ ghFe
% fair wrgi ox Efmsw sredt =rfEd
7T W1 BTHFR 7 Wro To TTo HFAT
fast v@ &\ & gumar g & Gar =4
grar =ifgd

dtadt ara ag & fv #eq W2w @
A1 am agy fradt & 7w ¥ o=
ar ¥fF w= T3t o< faaa a1 &4
21 wer wiIW W w@mA & A9
WO Y | FE G @A groar FT2ET
FE & qmar &1 wdr fogy fzAT g
ar f& difa & g7 9ds qET 9
Ay ar @ g | frg osw o A
wH{T §F B FrATET w40 gt @Wr &
waT fogdz 97w oda @y 9
wrd & a1 @Ff w4 wEr 0 69T
w9 gy @ fzar @ f5 ada q@T
BAT T g0 w8t St grr oy ar
ar o fezde ox ®ad ar St 3T
afene @id Fgi [aET

FE qF FELRET T AW B,
IR WY g agd q@ § | e W_W
W AT W ¥ fiw fgg & graw
Hmggmarfs 15 wwde faadt weq
3w ®t fadnft Afew waq @ a7
oF g faadt W w47 fat &
gt g " w8, gl & ot
faaslt At fmdt 1 w= @R A
st Afe saad @ fe F=a w@T a2
e w9 FY Ay maes o o g
gq difa & garfas st 70 faadt dar
gt &, 3w Sat § wias fase fradt
Tifgs | Afs7 &9 1 "9 HOwT
gfas odw 2ww T Tfgg w1
e fae & o ot o faasft 91
¢, =gl g Wifed 1 R a0Rl
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t Arqem wfgerc
F faoelt § & ovy F7 &=t 7ga sw@
3T, AW faT @ oF Qar 0w &
foed gt &7 93w, @ g T
FIRAE A gh [ AW F el
T awg §

gty stdt 7 fraral £y faser
FATT 9T FF & qg7 qLo0AT e
) fdm Fm oge & way da &
Trami ¥ o/ a1 AT A9 Fav 7w ww
FM ST FT G AT FAT FfA, wea
fawell faw et 1 vl § a7
fagdr &Y Wy A, afwa
w7 Fawa & foy faadt amt F om
T A agt Ta faq faar waama 7@
foamar | wey 93w # gad @ gEa
e ¥ g w7 ¥ i gz aga
W%m“ ¥ fasal arr
el g g rmgEE g fE
fam @t ot o fefgw gzansd
FHET Twrg oo, ol sawfafafe @
& T¥o o, THo THo Yo &I WX
g ff faoelt & saawa & fag fradt
T "t § Ak § saawew 9@
% ol orez & oz faofa #3 1 wor svn
g & 8 g3 w@d § w0
frag &, it Wi = 9@ W
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SHRI D. K. PANDA (Bhanjanagar):
'Mr. Chairman, Sir, 1 would like to
i stress one or two points, specially
| with regard to labour.

As far as the national power policy
i is concerned, it shouid include the
electricity workerz also because,
under the 20-Point Programme also
it has been stateg that, to streamline
the entire process and the system, in
order to eliminate the losses, it 13
necessary to take the cooperation of
the workers and that they should
have effective participation in the
management. Therefore, in the Board
ang also in the Central Electricity
Authority which is going to be creat-
ed now, the trade union representa-
tives should find a place.

As far as the qualifications of the
Members are concerned, one of the

KARTIKA 13, 1898 (SAKA)

Amdt. Bill’ %

Members of the Authority must be:
one who has the capacity and expe-
rience to organize the workers, There
should not be any charge against nim
of suppressing the workers or taking
drastic action against them: or un-
necessarily interfering with the wor-
kers’ rights and also of corruption.
Where there are such charges, they
should not be taken,

For a uniform national poliey, what
1 would like to suggest is this. The
entire object is that we should have
abundant generation of power. This
would need a guideline or a directive,
and I do not find any such thing here.
What 1 would suggest is this, wher-
ever there are economically viable
projects, whether in Orissa or West
Bengal or Kerala or in any other:
State, irrespective of political pres-
sure and other things, we should take
up because the entire national policy
should be to develop such economi-
cally viable projects which could ful-
fil our aim of generating electricity in
abundance. For that purpose, what
1 want to say is this. There should
be the concurrence of both the State
and the Authority. Take, for instance,
someg project which is being under-
taken, The esiablishment of generat-
ing station requires many things.
Suppose, it is on a river. Then, it
affects the riparian rights, develop-
ment of coal mires, drawal of water
from major rivers for cooling pur-
poses, and so on. All these social
aspects are connected with this. It
iy not that we are opposed to genera-
tion by the Centre. Rather, we in-
sist that it is the Centre who should
have the exclusive right to develop
these things. But, at the same time,
the direction must be for regional
developmerit, The direction must be
to see that in States like Orissa where
natural resources are in abundance,
electricity as an instrument should be-
utilised for regional development and”
for elimination of regional imbalances..

ot Ta FEE (Unzw) ¢ wwafy
wgtem, faady, @k o T &



“gf Electricity (Supply)

[Shri D. K. Panda]

sga ¥ g A ol g3 sl
2 fog fasdt ¥ w3,
Ifeg @@ oW girg faror &
wara & IrarEAmAl #1 gham faardt
FaFv A 93T 1 AL @7 F OF
‘zq ury ¥ fram & faasht =
4 a4 ¥ f@x 55,000 w¥OR
N wr fega @ gro #r Af )
faasdt feam § &Y wemrR =T
g A AT F1 wIWT J@T L )
TWETAE ®IX F9IT KT ATE FY A
@ife & 39 & S 7ga 97 W oA
g1lT@M @ W F ag W
37 g AW As fewwm g

FI5l &1 faasr SEa A@T W
‘gt Ifaq A 9T Adifmadr &
xAF 9t ag gar § fFwaa
@ @t g oA feem s
fammr @ AT & fad ¥ oS
faadt fafas 1t & 59 & T wed)
sfema faadt a=f A ggy "g-
wg F FEAAL F @1 ¥ A s
2 AR a9y g aw sfrog faas &
g o faed 1 aft Faeft & fawh
F1 FoE & OAMr & | SAET
qferm ag A & R oagi ¥ wea-
FA AT g IAT IAT AW A
faadt aff fw ot & 1 ag W
qqgET & g1 gL fFar s
wfgd 1| 55 Iz & & agm f¥
fezd ¥ faaar frafor & & &=
Iea woifes fod am sded 1 agf
“qy FFAw, dFTOr #@ Fat J4d
faarer Afaat FgAE | FATM T
faga wwew &1 afe wmar & &
fazd % fag a8 s@m fag gmr

37 Rl &% &9 ¥ xy faw v
-FM4Y ¥ f AR wgar g fE

NOVEMBER 4, 1976

Amdt. Bill 92
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fasma & g% QXU QU A WO
Faar & = fogd gg @y & fa
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SHRI K. C. PANT : Mr. Chairmaa,
Sir, I am very grateful to the hon.
Members, who have participated m
this debate, and for the general sup-
port they have given to the Bill
which I have brought before the
House. I fing that they have made
references to many aspects of power
policy, which may not fall strictly
within the four corners of the debate
which is based on the Bill that we
are discussing, Nevertheless, I was
interested in’ hearing their views on
these aspects also and since the House
does not have many opportunities to
discuss power, I was happy that on
this occasion, Members took the op-
portunity to express their wviews. I
have made a note of them and I shall
try my best to benefit from them.

References were made by many
hon. Members to regional imbalances.
1 recognise ths validity of the points,
for instance, made by our sen.or lea-
der, Shri Bibhuti Misra, about the
difference in per capita consumption
of electricity in different parts of the
country and the fact that North Bihar
is backward. There are other pockets
in the country a'so and one need not
dilate on that; but I would only
make one point and that is, that back-
wardness of a region cannot be re-
moved merely by supply of electri-
city, but electricity should be supplied
where load builds up, I know there is
a hen-and-egg situation, but I would
say that in the coordinated programme
for the development of a backward
area, power is important and it is
wi.th that approack in mind that the
Rural electrification Corporation, for
instance is drawing up plans and
programme to help rural electrifica-
tion in those States which are back-
ward, and to those areas which are
backward and to supply electricity at
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concessional rates to the scheduled
castes and scheduleg tribes,  These
are having some impact, but that can-
not be a substitute for what the State
has to do in this matter itself. This
js one aspect which was raised by
many members and I thought I should
refer tg it in passing.

I shall now try to refer briefly to
the points made by the members,
seriatim, if I can, but I cannot pos-
sibly answer every point that has been
fmade,

Dr. Roy said that the Government
brought forward an ordinance and his
objection is that we did not withdraw
,the Bill. The point is that we intro-
‘duced the Bill in the Rajya Sabha be-
<ause we thought that iy was urgent
and we wouid like to pass it as quick-
ly as possible. But it could not be
taken up in the Rajya Sabha, Then
We were still anxicus to get iy adopt-
ed quickly. So, an ordinance was
passed and already people knew about
it because when we introduceg it in
the Rajya Sabha these provisions ware
known. I think he should compliment
‘me for at least having brought it
before the country through the Rajya
Sabha, What is his objection to that?
After the ordinance has been passed,
1 have come to the Lok Sabha as
guick]:,r as possible. He himself said
it was 20 days. I do not remember
the number of days. But how eotld
‘he say that 1 dig not come to the
House as quickly as possible? He used
Some phrases saying that by doing
this I am: somehow hoodwinking the
People. Now, these are his favourite
‘€Xpressions, not only his but his Par-
ty's. 'I"her@fore_ my suggestion to him
Wwith  all respect is not to devalue
these terms unnecessarily, Let him
use these terms at least when there
is some justification. He can argue
the case. Let him argue the case but
to use them in such circumstances and
to devalue them in such circumstan-
ces will not help because next time
Wwhen he uses them, everybody will
know what he means thereby. So,
I suggest for his own sake, let him

be more careful in the very use of
these terms,

He said that the Centre was taking
all the powar and not respecting the
federal structure of the Constitution.
We heard rany forcefu. and eloguent
speeches in the House and it was sug-
gested that we had not gone far
enough in ihg direction of centralisa-
tion. Therefore, as in most of the
other cases these days, 1 think, my
hon. friend finds himself in thé mino-
rity of one......

DR. SARADISH ROY: Which are
the State Guvernments thay have ob-
jected to this Bill? i

SHRI K. C. PANT: Many State
Governments have many points of
view in these matters and I am not
suppressing aaything. The State
Governments are very eloquent. They
are not the people who can be sup-
pressed. What their views were and
what their pleas were, you can read
about them.

But the point that I would like to
make to Dr. Rao and my friend, Shri
Indrajit Gupta, who, amongst others,
referred to the need for centralisation
is that we have discussed this matter
with the Stale Governments I think
at three Ministerial conferences—
three times. Besides that when we
were considering the provisions of
this particular Bill, again we diffuss-
ed it with them~. The State Govern-
ments’ point of view, at least in res-
pect of some States, was represented
by Shri Vayalar Ravi today though i
think he was confusing the national
grid witht the ownership of the power
stations. But I can see the point be-
cause I have heard the States make
that point, Therefore, I would sug-
gest that what we have done here in
this Bill is what ought to be done at
this stage of our development and I
think I have no hesitation in saying
that considering the complexities of
the subject we have come up with a
solution which, I think, 3 ideally
suited to to-day's situation. We have
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to take intp account the fact that
power is a concurrent subject. The
States are also rot only involved in it
but they have g preponderating inte-
rest in the generation and distribu-
tion of power. It has been my attempt
ever since 1 have come to this Min-
istry to increase central generation
and it is in pursuit of that policy that
we have taken these steps. We are
trying to have four large super-ther-
mal stations in the country in the
Central sector. Two of these stations
would be 2,000 mw, The third one
would be 1200 m.w. and the fourth
one would be 1900 m.w. The propor-
tion of Central generation to total
generation would go up considerably.
We can take up many worthwaile
projects and in a sense the States are
also happy if we take up these pro-
jeots, because lot of resources are rc-
quired and perhaps we would be in
a better position than them to =xe-
cute them quickly and in time.

While we have a policy in this di-
rection to increase central generation,
1 would say, the States also have a
role to play. And ] don't see any
reason to do away with that advan-
tage which we huve today. To do away
with that role would lead to many
complications. The States have fair-
ly large structures built up in the
field of power industry. Each depart-
ment in each Siates has got a large
number of employees. They have their
own power stations. They have thair
own network of transmission and dis-
tribution lines. I do not think it is a
practical ang feasible suggestion to
take over these things. The implica=-
tions of this suggestion must be clear-
ly understood. Wiii be able to supply
power to every village? Everyone who
spoke about the problems relating 1o
supply of power in the rural areas.
They voiced the problems faced by
the kisans, that he does not get con-
nection . “*“~t having to pay money,
then even waen the connection is
given, when he wants it for the cron,
at that time he does not get it, and
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so on. One hears these complaints. If
we take up in the Central sector there
would be Zreater repercussions, I do
not think we should regard States as
non-functioning  bodies. They are
functioning bodies and they are best
fitted to handle these matters. Distri-
bution is done by them. My friend
would be glag to know that we are
going in for 400 KV line, There will
be 400 KV line connecting many of
these generating stations and I think
this will be the skeleton of our Na-
tiomal Grid. Shri Indrajit Gupta re-
ferred to inter-State lines, We are
financing Inter-Statelines from ‘he
Centre and where necessary thease
inter-State line construction. would
be handled by the Hydro Power Cor-
poration. We have made a provision
whereby we will be able to take it up.
if necessary.

Sir, there is no hesitation to move:
towards a national grid. 1 would like
to make it quite clear that our policy
is to have a national grid. A reference
was made to regional grids, I would
like to assure my friends, Shri P. K.
Deo that it is not we are slowing the
progress towards a national grid but
strengthening of regional grids is
necessary in the intermediate stage in
moving towards the pational grid.
Even in relation to the process of sett-
ing up a grid rather it is not somethn
ing which will come up overnight, All
the time, in each State. there is need
for a better gird within the state. There
is need for a better grid between the
regions which requires to be streng-
thened. That is how the national
grid will come in. Even to-day theore-
tically it ig possible to transmit power,
say, from Bhakra system to Cape
Comerin. But the links are so weak in
many places, it is wrong to call it a
national grid.

Therefore, there is no hesitation in
this matter but the Dprocess will take
time. In the meantime there seems to
be some confusion about the transmis-
sion of power from the surplus State
to a deficit. State, I think Shri Vayalar
Ravi—he is not here now—referred to
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| the disadvantages accruing to his
| State, But, I would like to remove this
misunderstanding from his mind. He
. referred to the fact that by giving po-
wer to a deflcit State, Kerala would
somehow lose or there would be a dis-
advantage accruing to Kerala. Noth-
ing can be further from the correct
position because, if Kerala has sur-
plus power, it is not giving that power
free to any other State. It is earning
money for it. And I can assure my
Kerala friends that they are earning
money for that The only point is that
they cannot waste it. (Imterruptions)
I would say with all respect to Shri
Tiwary that you cannot waste power
but you can only use it for which you
should have load centres. You cannot
use power just like that; You cannot
consume it.

Electricity (Supply)

N EEEEEEEE———

DR. HENRY AUSTIN (Emnakulam):
But, there are not adequate infras-
tructures in our State, That is why we
have to give power at cheap rate.

SHR] K. C. PANT: I am not bere to
solve all your problems. But, I am only
saying that if your State can use po-

. wer, let them use it If you cannot,
. You sell that power and you are gain-
ing on it. In the meantime, you can
build up the load centres. I am for it.
I am only saying that it is sometimes
a wrong nation to think of not having a
grid. Many States want to have inter-
| state grids. By holding on to the sur-
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but they are also gaining something by
selling the power, their surplus power.
I want fo clear this misunderstanding
in order to persuade the States that,
! in their own interest, if there is a defi-
- cit State, they should give surplus
power to that State If it is a surplus
State, in the interest of earning some
money for their surplus power, they
should readily agree to have inter-
state lines this is something which is
so self-evident that I am sorry to have
to state that here, Another point was
made by many hon. Members. T shall
here try to cover as many points as
I can, A point was made by several
Members that power was being given

e

at concessional rates to Birlas for their |
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aluminium plant. I think this was
raised by geveral C. P. (M) Members
as well as by Shri P. K. Deo. It has been
revised and it has gone up from 2 paige
per K.Wh. last year to 12 paise per
K.Wh. plusg the fuel surcharge. The
rate now js over 12 paise per unit.
You must understand that sluminium
is a very heavy consumer of electri.

city,

Although I do not want to go into
the question of tariffs, many hon.
Members have made a reference to
uniform tariffs and to the desirability
of reducing the tariff for agriculture
ete., etc, When I come with the finan-
cial Bill later that would be an ap-
propriate occasion to discuss all these
matters. The point that I would like
to make is that it is good if you under-
stand the implications of stepping up
this rate from 2 paise per unit to 12
paise per unit for aluminium indus-
try. It has certain implications in the
cost of aluminium and aluminium is
used mainly by the electricity indus-
try for cables. If effects the price of
cables. So, when you step up the
price of power it affects the cost of
aluminium and the aluminium produce.
Nevertheless, this has been done be-
cause we do not want to give them
cheap power. But please understand
the other implication also and if you
understand the other implication you
can suggest to us as to what is the
aluminium price acceptable to you and
also work back as to what is the cost
of power acceptable to you. Power is
a kind of raw-material for the alumi-
nium industry,

Then, Sir, Dr, Roy raised the ques-
tion of foreign companies delaying the
supply of machinery and making undue
profit. This is a case in which he
seems to have lost track of the recent
developments. Now, we are not im-
porting machinery for power produc-
tion. It is a thing of the past
BHEL and some other concerns
are manufacturing all the machinery.

Sir, be also talked of the” " 'Wor
crisis, That again luckily is 4 thing of
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the past and in most parts of the coun-
try, I am glad to say, compared to the
situation two years ago the power
situation is very much better ang easier
today. There are some pockets where
there are difficulties and some States
like Maharashtra and Karnataka
suffer from these difficulties. I agree
with Dr. Roy that generation of power
has not grown as fast as the demand.

Dr, Rao referred to the question of
having a national power policy and he
said that it should be by Government
ang not Central Electricity Authority.
We have not amended the reference
to the development of a uniform po-
wer policy. It is the same ag it was in
the previous Act. We have not chan-
ged it and Government would be in-
tersted in evolving a national power
policy. He also referred to the pre-
sence of part time members in the
Central Electricity Authority. Let me
explain as to why the part time mem-
bers are there. We have given to the
Central Electricty Authority the task
of finally giving techno-economic
approval to the projects which come
from the States and also for Central
projects. Because of this, the Finance
Ministry, the Planning Commission
and other Ministries felt that if they
were not represented on the CEA
when we considered the power pro-
jects for approval, they would have to
again repeat the process of ~xamina-
tion of these projects We did not
want to duplicate that, Therefore, we
have provided for this part time re-
presentation or non-expert representa-
tion, It is official, but it is non.expert
presentation in the CEA. But by word-
ing it subtly we have leff the door
open to get some experts, if we can
find them. This is the general position.

There are a few non-engineers to
whom Dr. Rao made a reference. They
are put there deliberately, people ex-
perienced in finance, industry, in com.
merce. As ] explained in my opening
speech, power is becoming very capi-
tal intensive and these power units are
very large units with a lot of capital
invested In them, They have to be
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managed with the best skills we have,
Those skills are not only in engineer-
ing, but gkills in accounting and mod-
ern management of various kinds in-
cluding commercial, Therefore, 1 think
the CEA must have all these giscipli-
nes represented on it. Otherwise it
will not be able to take care of the
mu!u-disciplinary approach reguired
for modern management of these huge
undertakings,

Shri Narasimha Reddy raised the
question of a super thermal station in
the south. He knows that we do intend
to have one super thermal station in
the central sector in the South. We
have sent to the World Bank two pro-
ject reports from South India. One is
related to the exploitation of the lig-
nite at Neyveli and the other to coal
in Ramagundam. Taking a broad
approach-and here we have talked of
a national power policy—I would say
that in South India where two of the
States have total hydro systems,
Kerala and Karnataka, and two others
have reserves of lignite and coal, we
should have a plan to develop the re-
sources and the power structure in
such a way that we can utilise the
lignite of Tamil Nadu and coal of
Andhra Pradesh to have thermal po-
wer in these two States not only fer
themselves but to supplement the po-
wer with the hydro States and ultima-
tely think of a southern grid with the
hydro resources and thermal resour.
ces supplementing each other, With a
hydel base provided and thermsl re.
sources, one can have a very rational
system in the south,

In North India, I would say that
along the Himalayas there is still vast
potential of hydro resources, Luckily
all along the plains not too far from
the Himalayas, there js a coal belt
stretching from Bengal to Maha-
rashtra. Again in due course it is a
combination of these two which will
provide the proper mix for north
India. Therefore, I think we are well
placed in the matter of macro power

planning.

Referring to specific plans, we can
say that there can be one central super
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thermal station in the south, and one
super thermal power station perhaps
jointly built by the four States in the
south. I think this is feasible. I have
discussed it with some of the States,
but I will not say more about it till 1
have discussed it with all the States
ang have got their reactions. In that
way, perhaps we can have two big
super thermal stations, based on coal
and lignite, and link it with the grid
in the southern region,

SHRI P, R, SHENOY (Udipi); Can
we not have a nuclear power station
in Karnataka?

SHR] K. LAKKAPA (Tumkur):
Thermal station also, That point may
"be replied.

]

1

SHRI K. C. PANT: You will have to
make a choice between hyde] and other
sources. There are no absolute answers
in these cases, It is all comparative.
At a given point, would you lik= to
have this or would you like to have
that? You cannot have both, You will
‘have ultimately to decide whether you
'prefer thermal power station or hydel
'power station.

There are advantages in both, Now,
"1hey are a little better off than what

they were.

[16 hrs.

SHRI P. K. DEO: What about the
'Indravati project?

| SHRI K. C, PANT: It has been pend-
ing with the Planning Commission,
What can I do? How can we approve
of it?

SHRI P. K. DEO: You put some
muzzle in it.

SHRI K. C. PANT: I think you have
enough musele, Now, Shri Shankar
Dayal Singh had asked me to ensure
that the CEA should undertake Natio-
nal Load surveys which determine the
requirement of power in different -re-
gions, Already that is being done and
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in fact we have nearly completed the
10th load survey, So, this aspect of
investigating the future requirements
of power has already been done by
us, Then, he referred to rural electri-
fication and he said that due to politi-
cal considerations his scheme went
somewhere else. | thought that he was
one of the most vocal Members in
this House and I am surpriseg if there
is anybody in this House who can take
away his scheme, I any case, he will
be glad to gknow that [ am thinking of
setting up a special committee of my
Consultative Committee which will go
into the question of the functioning of
the Rural Electrification Corporation
Schemes. Many hon. Members have
privately expressed to me their diffi-
culties and their problems in respect
of rural electrification schemes and,
therefore, I have asked some of my
colleagueg in the Consultative Com.
mittee to go round and look into
these things and I think this will
meet the approval of the House.

SHRI SHANKAR DAYAL SINGH:
The Members of Parliament can be
the members of this Committee.

SHRI K. C, PANT: I do not think
that really the CEA is a body where
you should ask for representation of
Members of Parliament because i is
an expert body ultimately,

SHRI SHANKAR DAYAL EINGH:
There are some expert Members in
the House also, like Dr. Rao.

SHRI K. C. PANT: Then why should
you consider that they would be ex-
cluded? Now, Shri Indrajit Gupta
said that the super power thermal
stations were not going through be-
cause of disputes regarding locations.
There is really no dispute regarding
location. Therefore, I think that he
has got some wrong information,

SHRI D. i, PANDA: Some States
are forming some companies and there
is a multiplicity of agencies,

SHRI K. C, PANT: The gecond point
he talked about is multiplicity of
agencieg in this Bill. There is no multi-
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plicity of agencies in this Bill. If
States get together and form a gen-
erating company, that would be a
very desirable development but I
would not call it a multiplicity of agen-
cies. These are agencies which are re-
quired to separate generation from
power, But it does not bring in a
quantitative difference or a gqualita-
tive multiplicity of agencies. They
would be agencies of some kind, that
is for the generation of power and it
js a deliberate advice which we are
diving to States that we would like
them to set up separate agencies be-
cause we see the advantages, And one
State, that js, Karnataka, is now con-
structing the Kalinadi hydro-power
project through a company. ‘They
found it wholly satisfactory and some-
body asked whether Karnataka Cor-
poration could be deemed to be one of
the generating companies. My answer
to that is ‘Yes'. It would be one of
the generating companies and others
are free to sel up a similar generat-
ing companies. Shri Swaran Singh
Sokhi has raised a point which I think
is not really a point. If he reads it
properly, he will understand the point.
But he has not read the word ‘or’. Now
I think, he has seen that,

Shri Mahajan referred to the gas
turbine for Maharashtra. One has to
be very certain that the gas is avail-
able and the availability of gas is not
confirmed, as far as I know. There-
fore, 1 cannot proceed with this un-
less that is taken care of. He also
referred to the sanctioning of projects
of Maharashtra. We have sanctioned
a number of projects in Maharashtra.
1 have given the list only recently and
be is welcome to have a look at it.
Some of the projects which he men-
tioned have other implications, I do
not want to go into them now,

st Tw e : faed # e
sed dam g @
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Mr. Naik said that electrical en:
gineer has been taken out of the list
of members and created an impres-
sion, by referring to Dr. Rao, that we
were doing it deliberately. I have gone
through it again and I find they have
not been taken out. I do not know
how he got that wrong impression.

Shri Panda referred to the need to
have the concurrence of the States
along with the CEA when projects are
approved. I think that goes counter
to what Mr, Indrajit Gupta said earlier,

SHRI D, K. PANDA: 1 have limited
it to the gocial aspects.

SHRI K. C. PANT; You are saying
that Stateg should be consulted. He
is saying “Don’t consult the States.”
Whatever the reasons, the end eftect
ig there, You should agree on the end
effect,

SHRI D. K. PANDA: We have total
agreement. I only suggested that with
regard to these aspects, not merely
information should be sent to them,
but previous consultation should be
there.

SHRI K. C. PANT; Shri Rana
Bahadur Singh referred to MHD and
geothermal research. Research has
been included specifically this time as.
one of the functions of CEA and both
MHD and geotbermal research is done-
not by the CEA but elsewhere. 1 need
not refer to it in great detail here.

I may tell Ahirwarji that a pithead
super thermal station Will come up at
MP. Also 15 per cent of power Is
going from Rihand to M.P. since last
year. Earlier this was not there, but
gince last year, it is going.

o fox ama Fg (RRT) G ITERY
W Tigeax & Sorwd i
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Each State determines the rafes for

different consumers. I cannot impose
any rates.
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I think I have answered most of
the points raised. I would conclude
by thanking the members once again
Tor their constructive guggestions.
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MR. CHAIRMAN: The question is:

“That the Bil] further to amend
the Electricity (Supply) Act, 1948 be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up the clauses. I think there are
no amendments to Clause 2.

The question is:

“That clause 2 stand part of the
Bil.”

The motion was adopted.
Clause 2 was added to the Bill.
Clanse 3—(Amendment of section 2.)

MR. CHAIRMAN : There are amend-
ments No. 8, 9, 10, 11 and 12 in the
name of Dr. K. L. Rao.

DR. K. L. RAO: I am not moving.

MR. CHAIRMAN: There is an
amendment No. 39 in the name of
Mr. D. K. Panda,

SHRI D. K. PANDA: I beg to move:

Page 3, line 2,—

for “Company” substitute “Corpo-
ration” (39)

The word ‘Corporation’ has a differ-
ent and genuine implication; it will
be definitely more befitting than the
word ‘company’. 1 do not want to
speak much on it; but let it be
accepted.

SHRI K. C. PANT: It is under the
Company Law that this will be set
up. We may call it a corporation, or
a company. It does not make a
difference. If it has to be a statutory
corporation, it will have to come
before the House. Otherwise there is
no difference.

MR. CHAIRMAN: I shall now put
amendment No. 39 {o the vote of the
House.

Amendme;!t No. 39 was put and
negatived.
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MR. CHAIRMAN: The question is:
“That clause 3 stand part of the
Bill."
The motion was adopted.
Clause 3 was added to the Bill.

MR. CHATRMAN: Now about clause
4. No amendments have been moved

to it.

The question is:
“That clause 4 stand part of the
Bm.”
The motion was adopted.
Clause 4 was added to the Bill.

Clause 4A (New)

MR. CHAIRMAN: Now clause 4A.
It is a new clause.

SHRI P, K. DEO; I beg to move !

Page 4—

after line 39, insert—
‘4A, After section 3 of the

principal Act, the following section

shal] be inserted, namely:—

«gA, The Central Electricity
Authority shall fix up uniform
tariff of power generated by—

(i) Hydro electricity pro-

jects;

(ii) Thermal projects;

(ili) Atomic power projects
so that agriculture, industry and
rura] electrification may get a
boost.” (15)

So far as the freedom of the States
to regulate the electric tariff 1is

concerned, I would like fo suggest that
there should be a national guideline
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issued to the various States. We are
given to understand that the Govern-
ment of India are about to evolve a
formula so far as the tariffi is con-
cerned, varying from 6 paise to 13
paise, depending on the mode of
generation., 1If it is purely hydro, it is
6 paise; if it is purely thermal, it is
13 paise; and in between if it is a
combination of both. I do not know
How far my information is correct.
I hope some light will be thrown In
this regard and if possible a directive
might go to the various States to have
uniformity as far as practicable, so
that agriculture, industry and rural
electrification can really get a boost.

SHRI K. C. PANT: It is much
cheaper to generate hydro-electric
power than to generate thermal power.
It costs more if you generate from
coal or from nuclear sources. So, the
complexity of the factors is very vast,
the range is very wide, and even in
thermal power, it depends on all
kinds of factors, including the distance
from the pithead etc. Therefore,
I do not think that we can issue a
directive to the States to have certain
uniform rates until one goes very deep
into this matter. So, I cannot
interfere with the tariff structure of
the States. Thiat is why I said earlier
that I would not like to interfere with
the tariff structure of the States.

SHRI P. K. DEO: I would like to
withdraw my amendment.

MR. CHAIRMAN: Has he the leave
of the House to withdraw his amend-
ment?

HON. MEMBERS: Yes.

Amendment No. 15 was, by leave
withdrawn.

MR. CHAIRMAN: The question is:

«That Clause 5 stand part of the
Bill”
The motion was adopted.

Clause 5 was added to the Bill.
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. MR. CHAIRMAN: The question is:
“That Clauses 6 and 7 stand part
of the Bill.”
The motion was adopted.
Clauses 6 and 7 were added to the
Bill

Clause 8—(Insertion of new section
154).
SHRI M. C. DAGA: I beg to move:
Page 6, line 38—
after “organising workers” insert—
“ag well as in representing
workers' interest in the Generat-
ing Company” (3)

SHRI RAMAVATAR
(Patna): I beg to move:

SHASTRI

Page 6, line 38,—
after “organising workers™ insert—

“and defending and safeguard-
ing their rights and privileges

before the Generating Company or*

Corporation;” (28)

SHRI D. K. PANDA: I beg to move:
Page 6, line 18,—
add at the end—

“in accordance v.ﬁth the National
Power Policy of removing regional
imbalances” (41)

Page 6, line 25—
| add at the end—

i “in accordance with the National
| Power Policy of removing regional
imbalances” (42)

SHRI B. V. NAIK: I beg to move:

Page 6,—
after line 30, insert—

“provided that local interests
will be represented in the form of
part-time members to an adequate
extent, being not less than a third
of the total number of members.”
(36)
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Why should he not be appointed
one of the directors of the company?
Where wyou are having so many
directors, you kindly appoint as one
of the directors a person who is a
worker in the company.
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“and defending and safeguarding
their rights and privileges before the
Generating Company or Corpora-
tion;”
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SHRI B. V. NAIK: Sir, the purport
of my amendment is to represent in
these generating companies some
local interests and to provide them
part-time members. In the course of
ibe thoughtful reply to the debate,
the hon. Minister said that we cannot
take up the distribution of electricity
to every nook and comer of the
vountry. But we have been distribut-
ing letters, telegrams, telephones,
wires, etc. for the last hundred years
1 think, we would like to stand by our
Minister in taking a decision in
regard to centralisation but he should
also represemt local interests, that is,
those people who are living nearabout
these areas. They know where the
shioe pinches. 1 hope, the hon. Minister
will accept in spirit at least what we
are submitting after our experience
and accept the amendment.

SHRI D. K. PANDA: Sir, I have
already explained the -whole thing.
What I want to stress here is that
since the han. Minister has not refuted
or rejected the points 1 have raised,
1 thipk, he has almost accepted it.
Ag far as the regional imbalance is
concerned, we all know and we are
fully . aware that it is the monopoly
growth that has resulted in this regional
imbalance.

As far as this particular amendment
is concerned, it is with regard to
removing the regional imbalance.
Then, automatically, it becomes an
instrument for proper  regional
development specially in the field of
agriculture and industry. From that
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point of view, becausg it has not been
refuted or rejected, I hiope, it will be
acceptable to the hon. Minister.

SHRI K. C. PANT: As regards the
point made by Mr. Daga and Mr.
Shastri ig concerned, I do not see why
they are pressing a point which will
exclude them from the possibility of
being included as members in the
Board. There will be a possibility of
including persons like them in the
board and, subsequently, when the
labour leaders establish themselves im
thig field, they can also be taken in
the board. Why should they exdude
themselves?

Mr. Naik wantg the representation of
local interests. What ig local interegt?
Who will define what is local interejd?
Is it the local M.P. or is it the local
district or is it the local State?
Therefore, 1 think, it would be wrong
to include such a flexible and ambi-
guoug term in a law, Whatever local
inferests are involved will naturally
be taken care of by whoever is in the
board.

So far as the point raised by Shri
Panda goes, 1 think, he will agree
with me that the question of regisnal
imbalances is not going to be affected
too much by our including the words
‘removal of reglonal Imbalances’ in
this Bill. The important thing is that,
as a part of our planning process,
we have to remove the regional
imbalances. Therefore, I cannot agree
to include it in the BillL But I would
agree with him that it should be in
the pverall strategy of planning in
the country. He and I can get together
and try to remove regional imbalances
wherever they are, but not by includ-
ing it in the Bill

MR. CHAIRMAN:; Is Mr. Daga
pressing his amendment?

SHRI M. C. DAGA: No, Sir; I am
not pressing. I seek leave of ¢he
House to withdraw it.

Amendment No. 3 was, by leave,
withdrawn.
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MR. CHAIRMAN: Mr. B. V. Naik.

SHRI B. V. NAIK: I am also not
pressing; I seek leave of the House to
-withdraw it.

Amendment No. 36 was, by leave,
withdrawn.

MR. CHATRMAN: Shall I put all
ihe other amendments together?
]

SHRI D. K. PANDA: I am not
{prepsing Amendment No. 41.
f

Amendment No. 41 was, by leave,
withdrawn,

MR CHAIRMAN: I shall now put
Amendments Nos. 28 and 42 to the
vale of the House.

Amendments 28 and 42 were put and
negatived.

MR. CHAIRMAN: The question is:
That Clause 8 stand part of the
Bil.”

The motion was adopted.

Clause 8 was added to the Bill.
amﬁ; and 10 were added to the Bill.

Clause 11 (substitution of new see-
tions for sectien 1B.)

SHRI P. NARASIMHA REDDY: I
beg to move; :

Page 8 line 8—
after “State” insert—

“and to adopt a flexible and
differential consumption
tariff so as to secure equi-
table benefits and incen-
tives for lift-irrigation in
drought-prope areas and
for rural cottage indus-
tries”. (18)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 8, line 8—

after “State” insert—

“and to adopt such a rea-
sonable and differential
consumption tariff se as to
seécure maximum benefits
and fincentives for lift irri-
gation  in drought-prone
areas, for poor and margi-
nal farmers, poor people
ang small scale industries
in town and cottage indus-
tries in the villages;" (29)

SHRI BIBHUTI MISHRA. I beg to
move:

Pge 8—
after line 36, insert—

“18B. It shall be the duty of
the Generating Company to
make arrangements with
the electricity distributing
agencies in such g way that
the electricity generated by
the Generating Company is
sold at & uniform rate
throughout the country and
that the village industries
ang farmerg throughout
the country are supplied
electricity at cheaper rates
than the other consumers.”
(38

SHRI P. NARASIMHA REDDY:
The Minister has already explained
that, in the matter of tariff, it is not
proper for us to interfere and fix the
rates which the State Electricity
Boards are more competent to do.
But, in spite of that, T would request
that my amendment, which reads as
follows, be accepted:

“Page 8, line 8,—
after “State” insert

“and to adopt a flexible and
differential consumption
tariff so as to secure equi-
table benefits and incenti-
ves for lift-irrigation Ja
drought-prone areas and

for rural cottage indus-
m_‘ll-
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[Shri P. Narasimha Reddy)

This amendment does not fix any rate;
it only gives a hint, an indication, to
the Electricity Boards to adopt such
a flexible poliey. In the circumstan-
ces, this amendment shoulg be accep-
table to the Minister.
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“and to adopt such a reasonable
and differential consumption tariff
50 ag to secure maximum benefits
and incentives for lift-irrigation in
drought-prone areas, for poor and
marginal farmers, poor people and

small scale industries in town and
cottage industries in the villages;”
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SHRI K. C. PANT: Sir, I would re-
quest Shri Reddy, Panditji and Shas-
triji to look at section 18(a), which
reads: c

“to arrange in coordinaticn with
the Generating Company or Gene-
rating Companies, if any, operating

| in the State, for the supply of elec-
tricity that may be required within
the State and for the transmission
and distribution of the same.”.

would request the hon. Members to
inote the next words:

| “....in the most efficient and eco-
nomical manner with particular re-
| ference to those areas which are not
for the time being supplied or ade-
quately supplied with electricity”.

[That, T think, is justifieq and should
e there in a Central Act, but things
like what tariff shoulq be there in
each State and which section of the
consumers should subsidise another
lset of consumers, We leave it to the
States. We cannot possibly in a Cen-
ltrnl law lay down either uniformity
fin this matter or lay down principles
which will be applicable to each
State because of the different systems
existing in the States. As I explain-
ed, this is the main difficulty.

Rfefrfm)  ga ¥ foa
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SHRI K. C. PANT: I am completely |
in gympathy with the desire to take
Dower to the rural areas and I would
like to see power reaching every |
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village. 180,000 villages are already
serviced with power and I would like
it to expang rapidly, and I am doing
my best for that. The matter of
rates is, however, different.

SHRI BIBHUTT MISHRA: T seek
the permission of the House to with-
draw my amendmenf.

The amendment No. 38 was, by leave,
withdrawn.

MR. CHAIRMAN: I will now put
amendmentg Nos. 18 and 29 of Shri
Nurasimha Reddy and Shri Ramava-
tar Shastri respectively to the vote of
the House.

Amendments Nos. 18 and 29 were put
and negatived. ,

MR. CHAIRMAN: The question is:
“That clause 11 stang part of the
BilL.”

The motion was adopted.
Clause 11 was added to the Bill
Clauses 12 to 16 were added to the-
Bill.

Clanse 1= (Substitution of new sec”

tions for sections 28 agnd 29)
SHRI RAMAVATAR SHASTRI: I
beg to move;
Page 10, line 37,—
after ‘papers” insert— .

“ such as Hindi, English, and other
State languages of the regions,
which have wide circulation,” (30)

aanfy oY, Aw dwe TS

, 0 9o qx ¥ Mw gmawTH &
“such as Hindi, English, and other

State languages of the regions which
have wide circulation,”
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MR. CHAIRMAN: I will put amen-
drmrent No. 30 to the vote of the House.

Amendment No. 30 was put and ne-
gatived.

MR. CHAIRMAN: The question is:

“That Clause 17 stand part of the
BilL.”

The motion was adopted.
Cf.c_i.use 17 was added to the Bill,

Clause 18— (Amendment of
30)

section

SHRI D. K. PANDA: I beg to move:

Page 11, line 41,—
addl at the end—.

“en the basis- of mssessment
made by the. concerned
State Governments” (44)

- Page 11, line 45,—
add at the end—

«With particular object of
making such power an ins-
trument for regional deve-
lopment, namely agricul-
ture ang industry in back-
ward arems” (45)
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Page 11,—
cfter line 45, insert,— -

“(h) in allotting prioritieg to
| different schemes, the au-
thority shall give preferen-
ce to such schemes which
can be found economically
viable and contribute re-
latively more to the nation-
u al economy.” (48)

Taking the whole approach and the
direction which we should follow, we
have to go in for regional develop-
‘ment of the country. Certain States
iare gifteq by nature. Those natural
resources shoud be fully made use
of. They ghould be fully developed.
They should be developed in such a
way that they can make their maxim-
um contribution to national power
and national wealth. Therefore, I
want that power should be generated
and produced in such a way that it
 should be used ms an instrument for
regional development. Unless this
approach is there, unless this finds a
place in the Bill itself, things may
be let to the sweet will, the whims
and caprices of different bodies.
There may be some occasions when
there may be misuse of these things.
Therefore, there must be a clear-cut
direction in this regard. That is why
I have brought in these amendments
and I request the hon. Minister to
accept these amendments.

| SHRI K. C. PANT: Sir, If Mr.
Panda had carefully gone through the
duties of the State Electricity Boards,
he would have found this. We have
said that the Boards, in coordination
with the generating companies shall
arrange for supply of electricity in a
most efficient and economical manner
with particular reference to those
areas which are not being ade-
quately supplied with electricity. We
have saig that this should be done
. in a most efficient and economical
manner. That includes taking an
overall look at the whole region. We
are slowly moving fro:; the Stat? to
the region in respect of power plan=
ning but yet we have still to take in-
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to actount that the States

entitleg which count in thesela;:tt:rui[
and the point of view of the States
will have to be taken into eccount,

MR. CHAIRMAN. Now let me put
amendments Nos, 44, 45 and 46 to the
vote of the House,

Amendments Nos. 44, 45 and 46 were
Put and negatived,
MR. CHAIRMAN: The question is:

“Thgt Clause 18 stand part of the
BilL"”

The motion was adopted.
Clause 18 was added to the Bill.

MR. CHAIRMAN: There is an am-
endment to Clause 19 by Mr. Dagu.
He is not here. There are no amend-
mentg to Clauses 20 to 28, So I will
put clauses 19 to 28 to the vote of the
House. The question is:

“That clauses 19 to 28 stand part
of the Bill.

The motion was adopted.

Clauses 19 to 28 were gdded to the
Bill.

Clause 29— (Amendment of section
14)

MR. CHAIRMAN: There iz an am-
endment by Shri Ramavatar Shastri

SHRI RAMAVATAR SHASTRI: 1
beg to move;

Page 14, lines 24 and 25—

for “servant of the Boarg or of
a Generating Company”

substitute—

“employee of the Board or of
& Generating Company”
(19)

MR. CHAIRMAN: You may cpeak
on your amendment.
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s TwIGAT wvest ¢ mwrefw o,
T 29 ¥ AT dANET W AIR
t—if 24 WX 25 & a7 F—

“for the words ‘servants of the
Board’ substitute the words ‘employ-
ees of the Board'

FAMIATE & A0 AOGATS §
aiT va@Ee’ wee gan ¥ faad §
W #1 wama Tz g v wdt &t
wawt #r feve g ¥w & s §
W A T wqr 6, 99 A w5 Ay
R awiar & 1 wenr & gaw fel
Tz W gu Tl 1 g@= w9
gHamr W R 1AW g2 W@ 5
oy g8 ¥ WY faq Wt & ogw
@I § IT FI U AT TG TEgd
g aftF 53 37 ¥ 9 FIF w7
&) 9T H AT g 97 w1 ‘qaF wRa
% dfrr g7 faa ¥ oy ¥ ‘@
g for & 1 33 7 TR ¥ AW
gmT & AT T Faifas agfa & =
g mar & A T & AW W e ¥
¥q @ T 1 OT@ A 9y WY TF
fagqs Y g9 @9 ¥ W@ W™l g,
Iq o WY ‘gET Wed @I AT 47
oiT 3q 99 W § 7 3@ ‘g@e
ez &1 a0 far ar #ix 99 o
1 ft 7 Fmar 5w ogw
£q qmq w7 €@ @I w9 a<g
1 ez fadas & 7 g1 ‘w@Aw
wez ¥ qIT T A A ‘qeaAre
ez E FT aFq & | 'TmaArd’ wet
@y # w1 fae @ g WL =
¥ g w W ag W QAT g
s fedt #1 ‘A’ 73 a1 ‘a@E”
w1 & 1gafaq &7 ¥ ¥ W OR ¥
R EEHT B @ ww A dfag
X ‘aER & Wm 9T Coeang”
g AfaT
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o O WX O 1 gWNTE wERY
MEY @ W GE @ aEAE F1@,
SUR UG L
T2t w2t & fag "o = @R
FT gHEHz 2T 1| WX § T S,
A ume Fgm F ary #§ g wEar
a7 | a@T W TIE AT WA T TR
w1 e 1 fr § o fg oF
¥ D oW ¥ oawey & faw
giede faar 2 ) gefee & = =t
e A a0

MR. CHAIRMAN: I shall now put
amendment No. 19 to vote .. . "

sl ITWEA e oy ¥ Th
fas #1 qgr & 1 AT v I W=
adf & 1 Aam I 51
adi verEy 1 WX gA wiHedHr &1
arqat afeg )

MR. CHAIRMAN: When I am on
my legs, you will please sit down. I
shall put amendment No. 19 to Clause
20 moved by Shri Ramavatar Shastri
to the vote of the House.

Amendment No. 19 wag put and
negatived

MR. CHAIRMAN: I shall now put
Clause 29 to the vote of the House.

The question is:

“That Clause 29 stand part of the
Bm.ED

The motion was adopted,

Clause 29 was added to the Bill.

MR. CHAIRMAN: I now come to
Clause 3. There is an amendment by
Shri M. C. Daga. He is not here. I
shall put Clause 30 to the vote of the
House. i
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The gquestion is:

“That Clause 30 stand part of the
i Bill”.

The motion was adopted.
Clause 30 was added to the Bill.

[Clause 31— (Insertion of new section
!- 754.)

I
SHRI RAMAVATAR SHASTRI:

8ir, 1 beg to move:
i page 15, line 6—

For ‘six’ substitute “three”. (20)

T EMET TS 159X 1T A
FMET TN T G AT &IF WA
1 o fod o oeeRa wte
] F a9 g AR FI 97 Hafgw
AT w9 Mo WY FgaT g 2
fip 7@ ¥ 9T 6 W& 37+ w7 IE@
21 6 907 a% w9 3T A Ay
wetfe aficdE T &
Trgar g fF @ wwm w ww fear
arar arfgg L qar g fia 7w H3a
T aradl T wex &7 = & 3n
w1 F wfETE @t ? @ ¥ aar
wifFad s TRyemas &1 &H A
¢ wifs areew & SqET ¥ SgEr
HFEA AT oy a1 @ ¥

TS MO R EF 1 W
TRA FT AAT TGA VMG | gAE
%q frqr @ R €EET @t AR
¢ fagr sme ) @T A A § A &y
W R A oD ¥ A oafew
Tfre #r & a@ & &R T AN
T TET §

W ey T W
N pefadt B & AdY W AW
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fagar &, wmfez de @ra wwEE
grar €, 9a% 4 arfeed &1 fkdiE
2w ol @, ¥ & 9 duie
T qeft § 1 W @l Fwafal
& e § @1 A o
far &= o« s 9@y F )
a=r &7 ¥ fAg faa faa w0 3¢ &
W OH A g owTIT

MR. CHAIRMAN: I will put amen-

dment No. 20 moved by Shri Rama-
vatar Shastri to the vote of the House.

Amendment No. 20 was put and nega-
tived.

MR. CHAIRMAN: The question is:

“That Clause 31 stand part of the
Bill.”

The motion was adopted.
Clause 31 was added to the Bill.

Clause 32 to 34 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. C. PANT: Sir, I beg to
move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRKAN: Now, we take up
next item on the agenda, which stand
in the name of Shri H. R. Gokhale.

—_— N



